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I, the Chairman of the Public Accounts Committee having betn au- 
thorised by the Committee to present the Report oa their behalf, do present 
this Hundred and Eighteenth Report (Fourth Lok Sabha), on Appropri- 
ation Accounts (Civil), 1967-68 and Audit Report (Civil), 1969, relating 
to the Ministry of Labour, Employmeat and Rehabilitation (Department 
of Rehabilitatioa3. 

2. The Appropriation Accounts (Civil) 1967-68 and Audit Report 
(Civil), 1969 were laid on the Table of the House on tbe 18th April, 
1969. The Committee examined the paragraphs relating to the Depart- 
ment of Rehabilitation at their sittings held on the 1st and 3rd November, 
1969. The Committee considered and finalised this Report at their sitting 
held on the 27th April, 1970. Minutes of these sittings of the Com- 
mittee form Part 11° of the Report. 

3. A statement showing the summary of the main conclusion/recom- 
mendations of the Committee is appended to this Report. For facility of 
reference thcse have been printed in thick type in the body of tbe Report. 

4. The Committee place on record their appreciation of assistance ren- 
dered to them in the examination of these accounts by the Comptroller 
and Auditor General of India. 

5. The Committee would also like to express their thanks to the officers 
of the Ministry of Labour, Employment and Rehabilitation (Department 
of Rehabilitation) for the awrptratioa extended by them in giving infor- 
mation to the Committee during the course of their evidence. 

NEW DELHI; 

April 27, 1970. 
Vaisakha 7, 1892 (S). 

ATAL BIHARI VAJPAYEE, 

Chairman, 
Public Accounts Committee. 

'Not printed. (One cyclost~led COPY laid on the Table of the House 
and flve copie placed in the Parliament Library). 



MINEWRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

(DEPARTMENT OF REHABILITATION) 

Audit Pnregrapb 

Review-The Dandakaranya Project was started in 1958 with the 
twin objectives of resettlement of displaced persons from East Pakistan 
and integrated development of the area with particular regard to the in- 
terest of the area's population. 

1.2. The preliminary project report envisaged resettlement of 7.0Mr 
agriculturist and 5,000 non-agriculturist families by end of March, 196 1 
at a cost of Rs. 6,000 per family. For the period beyond March, 1961, 
no further project report setting out the aims, targets and estimated ex- 
penditure has been prepared or approved by Government. The actual ex- 
penditure per displaced family (numbering 12.41 8) upto June 1968 in the 
Project was 12.760.* This would increase further when all the familiec 
moved to the project are fully resettled. Against the estimated expenditure 
of Rs. 5.74.00 lakhs on general development of the area and for resettle- 
ment of local tribal families on 17,650 acres of reclaimed land (25 per 
ccnt of the reclaimed lands was proposcd for resettlement of tribal families). 
Rs. 11,25.90 lakhs were spent upto June, 1968 on general development 
and on resettlement of 2.431 tribal families on 17,525 acres of reclaimed 
land. The points noticed in audit of the accounts of Dandakaranya Pro- 
ject are eiven in the succeeding paragraphs. 

[Paragraph 49 of Audit Report (Civil) 1969) 

1.3. During evidence. the Committee cnquired about the scope of the 
prnject as originally envisaged. The representative of Department of 
Rehabilitation stated that in the preliminary project report the planning? 
was for 35.000 (displaced) families which were expected to come from 
West Bengal to Dandakaranya. Asked how many families had been so far 
settled the witness stated that the number was 13.300. In reply to n 
question whether settlement was in any way hampered by dearth of families. 
the representative of Department of Rehabilitatoin stated. "at the moment 
we have a slight difficulty." He added that "last year" also there was 
difliculty in moving families, because, both in Bengal and in Assarn, the 
lamilies which were programmed to be moved "were not willing to move. 
Ic Assam we haw 2.000 families. We are trying to persuade them 

'This also includes expenditure incurred on families W ~ I J  deserted the 
camps. 



Unfortunately we have failed to bring them on to this side." Asking what 
was the position in regard to families who were in holding camps as in 
Mana, the witness stated that "after the end of this year we will have settled 
all the families in camps." 

1.4. The Committee enquired on what basis the programme for re- 
clamation of lands for purpose of settlement of families was planned. The 
witness replied: "Every year at the beginning of the year we form an esti- 
mate as to the total number of families whom we have to resettle in 
Dandakarnaya and on that basis we work out the area of land which is 
needed m d  we also take stock of the area of land which has already been 
indicated by the State Government for being cleared by us and what other 
areas of land will be required by us and we negotiate with the State Gov- 
ernment on that basis." Asked what was the estimate of reclamation in 
the project report, the information was given: "About 70,600 acres and 
12,000 f~milies." In reply to a further question as to the amount 'of 
land actually redaixned. the witness stated: "We have reached a figurr 
of 125,089 acres" The Committee pointed out that Government had 
gcne far beyond the scope of the approved project report and enquired 
whcther this was because the project report was not considered reliable 
enough. The Secretary, Department of Rehabilitation replied: "I would 
not say that. That was for 7,000 ay-iculturists. Now, we have got about 
12.600 agriculturists. Originally for about 7,000 families the estimated 
area was abaut 70,600 acres az in the project report. But we have now 
ect 12.600 agriculturist families and so we have to reclaim as much land 
as is required. . . . . .These project reports were prepared in 1959-60- 
1961-62. I do not remember the exact date. But in 1964, we had a 
very big wave of migration from East Pakistan and we had a serious pr* 
blrm and almost an emergency and we have had to provide for those 
people. So, from year to year. we went on making annual plans." The 
Committee enquired on what basis the expansion in scope was allowed 
and whether this was done on some kind of long range perspective plan- 
ning or "more or less hand to mouth" on a year-to-year basis. The 
Secretary, Department of Rehabilitation stated: "From year to  year. . . . . 
Every year, based on experience we make a provition for the next year. . . 
We include it in the annual budpet and get it approved by the Planning 
Commission and by all the authoritiet concerned. We used to take stock 
cf our experience." The Committee enquired about Government's plans 
in regard to the future and xked whether more land would need to he 
reclaimed. The Secretary, Department of Rehabilitation stated: "In the 
Fourth Plan we are estimating at present that about 6,000 families may be 
settled there. . . .We have. . .families in Assam and if they are wining to 
come, and if we are abIe to persuade them successfully t h  we would r e  
quire more land. . . .For the Fourth Plan, we are trying t o  have a master 
plan. The whole thing depended on the movement of the migrants and We 
have to make plans from year to year also. But just now we are trying 



to have some kind of perspective planning. But the whole point is this. 
Suppose there is some difficulty in East Pakistan and suddenly large num- 
ber of people cross over to our country, then we have to provide for it." 

1.5. In reply to a questionnaire, the Department of Rehabilitation have 
furnished in a note the following information about the original estimates, 
the allocations wbsequently made and the expenditure incurred. 

1.6. "The preliminary estimates for the period wvercd by the Second 
Man endin: on 31st March. 1961 (as provided for in the project report) 
were for Rs. 17.70 c rom with the following broad break-up:- 

On displaced families . . . . . . . . Rs. 712-3olakhs 

General Development . . . . . . . Rs. 574.80 lakhs 

Rcsidual valuc of assets . . . . . . . Rs. 482.90 lakhs 

1.7. Following table shows the allocations of funds for the Third Plan 
period and the subsequent years: 

(i)  Rvirnares 

108-Capital Loans to Total 
Outlay on displaced ( G r c ~ s )  
Dnk. Dev. prsons 
Scheme 

(Rupccs in lakhs) 

Total (during 3rd Five Ycm Plan period) . . . 2479.21 142.~0 2621.21 

Rupees in aores . . . . . . . 33.47 1-97 35.44" 
---- --- --------- - - - - -  



(ii) Expcndittrre iwxrred (rcpto3utw, 1968). 

"Thc expenditure upt0 30-6-1968 was Rs. 32.21 cmrcs with the f o l h d n g  bresk-up:- 
. . . . . . . . .  On displaced persons ki. 1566 hkhs 

. . . . . . . .  *General Development. RE. 696 lakhs 
. . . . .  *Tribal Welfare . Rs. 454 1akhs 

. . .  Residual value of assets . . .  Rs. 50s 1akhs 

TOTAL . .  Rs. 3221 lakhs" 

*The Audit calculatio~l of expenditure on development of Rs. 1126 lakhs comprises 
of both general development and tribal welfare expenditure. 

(iii) Break-up of expendirurc yew-wise (rrpro March, I 963). 

- .. _ . .  _ _  _ - 
Year Gross Net 

I 1  Plan 

( 1961-62 

(in lakhs of rupees) 

778.85  727.67 

506.7 t 474' 10 

Deduct other recovrnes (valur of assets transferred to 
Rehabilltation Kcc~amatioil Organisation etc.). 292'13 

Total net scheme-wise expenditure upto March, 1968. &. 188.02 
~ r ? u  (or 
Ra.31.88 

crorer.) 

- -. - - - 
1.8. The Comrnittcc pointed out that there had been a substantial de- 

parture from the project report and enquired why as soon as it became 
clear that a fresh approach to the scheme was necessary, a comprehensive 
plan wa, not drawn up In thic connection they drew attention to the 



following observations made by the Estimates Committee in their 72nd 
Report (1965) : 

"The Committee are distressed to note that even after a lapse of 
nearly five ycars of the recommendations for preparation of a 
master plan for Dandakaranya, Government have not yet 
been able to finalise a master plan for the area. . . .Govern- 
ment pleaded lack of suitable personnel and machinery; at  
any rate, two years were allowed to lapse when it was 
thought fit to takc up a revision of the project which was 
supposed to furnish a basis for a master plan." 

1.9. The Committee enquired whether the need for a plan as suggested 
by the Estimates Committee was not felt. The representatives of the De- 
partment of Rehabilitation and Dandakaranya Development Authority 
explained the followin,n position to the Comrnittec in this regard: 

"Wc certainly feel the need, but 1 would humbly suggest that mere 
fecling does not enable us to obtain the lands." 

1.10. "Land belonp to the State Government. Mostly, the land is 
under forest. The State Governnlent has its own difficulties about people 
who are without lands. Landless pop lc  arc in abundance practically in 
every State. Therefore, when people from outside are proposed to be 
settled, naturallv the State Govcrnments find some difficulty in entertaining 
the requests from the Government of India for more release of lands." 

1.11. "The developmenl of the area involved clearing of lands on which 
landless Tribals who were residents of these forests were also to be settled. 
In addition to clearing lands for the settlement of these landless Tribals 
we also made available grants at thc rate of Rs. 2.600 per family so that 
the Tribals could build houses and water supply and agricultural imple- 
ments could be supplied to them. We cleared land for the Tribals, by and 
large, at the rate of 15 acres as against 100 acres in which we settled the 
DPs. But thcn a situation developed in which there came about some 
political chances also. 1 do not say that there had been coldness on the 
part of those State Governments due to that. The migrants posed a 
national problem about which everybody was aware but in the course of 
three or four years the sense of urgency and the fact that we were living 
m an emergency tended to be forgotten which is only human. We have 
now wme to a stage in which the State Governments have to think twice 
or probably 200 times before they part with a suitable plot of land where 
not merely our DPs., but the local landless Tribals are also settled for which 
we bear the expenditure fully." 

1.12. "You will find that the object of the Dandakaranya project is t w e  
fold. One is rehabilitation of the displaced persons and the other is in- 
tegmted, development of that area. Now, we have been constrained to stick 



to the aspect of rehabilitation d displaced permas. We hawe not b&n 
able to go ahead with the integrated development of that area. For in- 
tegrated dcvelopment, quite rightly, a master plan is necessary. We did 
take up the question of preparing the master plan. It was then found that 
there was the Town and Country Planning Organisation of the Govern- 
ment of India. That organisation has been entrusted with this job of prc 
paring a master plan.. . . .Now, they have set  up a number af committees 
and subcommittees on which our DDA is also funy represcntd ?rid meet- 

have been taking place off and on and they have made some progress. 
In the meantime. the Town and Country Planning Organisation has set Up 
Y joint plant&% b:.ard on which the State Government is also w e s e n t -  
ed." 

1 . I  3. "We tried to prepare a revised project report. That was in the 
year 1962. The revised project report was cleared by the DDA and sub- , 
mitted to Government. The project report was under consideration of the 
Government. At that stag, the idea of a Master Plan also came in. The 
scope of the Master Plan is perhaps much wider as compared to the or- 
dinary planning of the villages: that is, where the village road and the 
link roads should be laid, where the township or the village colony should 
comr and so on. That type of planning is being done in very great detail 
at the present moment. But perhaps the scope of the Master Plan wns 
much wider. as to which area should be colonid,  which area should be set 
apart for cultivation. for industry and so forth. It was a much bigcer 
problem which could not be tackled by the Dandakaranya project plan- 
ning. It was submitted earlier that the Danhakaranya plan had to be adap 
ted to the State plan in which the area is set apart and later on, that has 
to be co-ordinated with the national Plan. That idea was taken up with 
the Town Planning Organisation and it is being processed. As the Com- 
mittee has found. the progres is perhaps not very satisfactory." 

1.14. The Committee asked for a detailed note about the position of 
availability of land for the project. This has been furnishad. The follow- 
ing position in regard to programme for releaw of land. actual releases 
and further proposals emerges from the note: 

(a)  Releases promised 

1.1 5. "When the proposal of releasin_e some land to the Dandakaranya 
Development Authority was mooted, there was a high power meeting held 
at Malkangiri on 15th Junt, 1959 in which the Chid Secretary, Orissa; 
Member. Board of Reverue: Commissioner, Sonthern Division, M a m p u r ;  
Collector. Koratput, and Settlement 04 iccr ,  Jqpctre from the State Govern- 
ment side were present. From the Project side, Land mcer was 
present . . . . . . . . . . . In  this meeting it had been indicated by ths Chief 



SOCPQLIZ)I. (hi.w Ebat s d f k h t  land wwld be available ta the Project and 
lo umvnt a~nilatdity a tima lrefiedule was prepred as detaikd bdow:- 

Umerkote . . 31000 axes by r&-1963 

R.igarh . . 60330 acres by Octobzr 1g6o 

Total 

. . ~ o 0 0 0 ~ 0 ~ r e s  by October, 1960. 

It was also recorded that out of the gross area mentioned approximately 
60 pa c a t  expected to become available for cultivation." 

( 0 )  .Ictual releases made. 

1.16. "In Umerkote Zone the State Government have released uplo 
30th June, 1969, an area of 49,351 acres. Out of this 38,669 acres have 
been found suitable; as such, 37,989 acres of land have been reclaimed in 
this zone. Much of the area on soil survey has been found to be un- 
suitable for reclamation. Out of the rejected areas 5,756 acres have 
slready been returned to the State Authxities. 

"In the Malkangiri zone the State Government have, upto 30th June, 
1969, released 95,978 acres, out of which 41,537 acres are suitable. So 
far 41,271 acres have been reclaimed in this zone. - 

"Thus, in the district of Koratput, 1,45,329 acres of land have been 
r e l ead  upto 30th June, 1969. Out of which 79,260 acres have been 
reclaimed. Out of this 17,371 acres of land have been de-released towards 
tribal quota and handed over to the concerned State Authorities. As 
such the Project have utilised 61,889 acres of land for resettlement of 
DPs including rands, tanks, Administrative colony etc. Thus. it may be 
seen that, against an ex!pected recovely of 60 per cent as recorded in the 
minutes of August, 1959 the actual recovery for agricultural purposes 
comes to 54 per cent." 

( c )  Further proposals 

1.17. "In the year 1960-61, 33,191 acres were released in the Um- 
erkm Zone, out of which 5,756 acres were dertlcascd on the ground of 
unsuitability. Although physical possession has nat been over to 
the State authorities. the Collector, Koratput, haJ accepted the dc-release 
as montioned in his letter No. 1492/B-8/60/Dev., dated 12th June, 1964 
to tbe Revenue Divisional Commissioner, Southern Division, Berhampur. 
During the curnent field atnson, on preliminary reconnaissance, it is found 



that out of the said area 3,348 acres ol' suitable land are likely to become 
available. Advance soil survey of these villages will be taken u!p during 
the current field season and on the basis of advance soil survey Statc 
authorities will be further moved to reconsider the proposal of release of 
further lands in this Zone. 

1.18. "The State Governnlent sent a proposal to take up irrigation 
scheme known it< 13alimela Tail Race Scheme at a w s t  of Rs. 8 crores to 
be taken up by the D.D.A. and in turn, they offered to release 30,000 
acres of land over and above the earlier commitment of the State Gov- 
ernment within the conlmand of the above i r r i g a t i ~ ~  scheme. T o  explore 
thc feasibility of land during this field season a programme for advance 
soil survey has b x n  taken up and as soon as soil survey is over a firm 
picture can emerge." 

(2) Madhya Pradesh State 

(a ) Releases pron~ised 

1.19. Discussions were held on 18th August, 1959 at Calcutta, 
presided over by the Minister ~f Rehabilitation, Government of India 
(Shri Mehr Chand Khanna) and participated in by the Chief Minister 
3f West Benpal (Dr. R .  C. Roy), the Chief Minister of Madhya Pradesh 
(Dr. K. N. Katju), the Finance Minister of the Government of Orissa 
(Shri R. N. Singh Deo. the present Chief Minister) and others. 

"In thic meeting. it had k e n  indicated that suHicient land was avail- 
~ b l e  in the Bastar di~trict for the work of the Dandakaranya Development 
Authority and that by 1st October, of the same year, the following areas 
would be available: 

It was also recorded that out of the gross area mentioned, approxi- 
mately 60 per cent was expected to become available for cultivation." 

1.20. "In the Paralkotc area, the State Government have, upto the 
end of June, 1969, released a total of 90,155 acres. Out of this total 



28,457 acres have been fully reclaimed so far, 9,067 acres partiaily 
reclaimed (for roads, administrative buildings, schools, hospitals, irriga- 
tion works including the Paralkote Dam). Much of the ares has bcen 
found, on soil survey, to be unfit for reclamation. Out of such rejected 
areas, 10,413 acres have already been returned to the State Government; 
more acres will be handed back once the alignment of roads and parti- 
cularly that of canals and minors of the Paralkote Dam, now under cons- 
truction, is finalised. 

"As against an expected recovery of 60 per cent as recorded in t h ~  
minutes of the meeting of August, 1959, the actual recovery of agricul- 
tural purposes has been only about 47 per cent". 

"In the Bastar district, the State Government have, apart from thc 
Paralkote Zone, also released lands in t ! ~  Narainpur, Kondagaon and 
JagQlpur areas falling within what is dcscrikd as the Kondagaon Z o n ~  
Here the total release upto the end of June, 1969 is 8,796 acres out uf 
which 6,735 acres had been fully reclaimed and 322 acres pxtially; the 

iully reclaimed area being already utilised for displaced persons and 
tribal settlement. Very recently thc Collector has released a iurther area 
of 2,327 acres in the Kondagaon and Jagdalpur Tehsils. The soil sur- 
vey of this area has been done and 1,825 acres of land havc been found 
,suitable. During the last field season, 1,248 acres of land have been 
reclaimed in Kondagaon Tehsil. The remaining areas of Kondagaoo 
Tehsil as well as areas of Jagdalpur lchsil are being taken for reclama- 
tion during the current field season. 

"In the Bastar district, therefore, thc total area released by the State 
Government so far is 1,01,278 acres, of which 36,440 acres have been 
fully reclaimed. 9,389 acres have been partially reclaimed for village 
kites, irrigation works, roads, :rdniinistrative buildings etc. 7,264 acres 
e v e  been handed over to the State Government after fu l l  reclanlation 
for settlement of tribals, while 10,413 acres have bcen hand4 back tu 
the State Government as untit for reclamation; more such areas may bc 
handed back before long." 

( c ) Furflier proposals: 

1.21. ". . . . . .release proposal has been forwarded to the Collector, 
Bastar, in 14 villages for an area of 3,742 acres in the month of March, 
1969. The release orders are awaited. Subsequently, a further proposal 
for release of 1,158 acres of land wa\ also submitted to the Collector, 
Bastar, in August, 1969. The relcusc orders arc awaited. Further 
availability in Paralkote is likely to be very limited-the residual survey 
is expected to be completed soon". 



1.22. "With this in  view, a preiiminary rc-coI1IlttfBsaace was condwkd 
in Kolibeda area (adjoining to ParaUrote Zone) towards the end of the 
last field season. It appeared that we may h a t e  about 7 to 10 t h o u d  
acres of suitable land in that area. The Commiosioaer, hipur ,  was 
requested in May, 1969 to permit the Project to c a ~ y  out survey of the 
area. Subsequently, Chid Administrator had a discussion with him ia 
2nd week of December, 1969, to which the latter has agreed to see that 
permission is issued soon. A clear picture will, however, cmergr after 
actual soil survey of the area is completed". 

1.23. "The Collector, Bastar, has further selected 751 acres in 
Abhuj-Marh area for reclamation towards tribal quota. The reclamation 
of this area will be taken up in the current field season as soon as 
advance soil survey is completed. 

" . . . . rew~aissance survey was carried out by the Agriculture and 
Land Organisations of the Project in the Dantewara and Bijapur Tehsils 
in West Bastar during the field seasons of 1967 and 1968. In the Dante- 
wara Tehsil, out of approximately 77,000 acres surveyed, an area of 
only 5,000 acres of agriculturally suitable and unoccupied land could 
be found. In the Bijapur Tehsil, however, out of a little ovcr 1 lakh 
acres surveyed, an area of nearly 25,000 acres of unoccupied and agri- 
culturally suitable land could be located; the area seemed to have scope 
of extensive irrigation also from rivers, notably the Indravati, flowing 
through or along the area. . . . . . . . . . . .the Minister of State, Rehabilita- 
tion took up the matter of the release of land in Bijapur area with the 
Chief Minister, Madhya Pradesh, in May, 1969. . . . . . . . . .Thc Chief 
Administrator has further discussed with the Commissioner, Raipur on 
10th December, 1969. The Commissioner has kindly assured that neces- 
sary orders will be passed soon". 

1.24. The Committee feel that the DandslrPrPnya Project hPs gone far 
beyond the scope origindy envisaged for it. The preminary project report 
contemplated sa outlay of Rs. 17.70 c r m  for the mettlemeot of 12,000 
wdfurist and non-agriculturist families by the end d March, 1961 For 
tbLs parpose, it en-4 the reclamation of 70,600 acres. However, In 
ectnnl impiementation, tbe project has been rdlowed to grow. year after 
year, wSthout any Liad of loag-rauge pkinaing. The actual (gross) ex- 
peaUme on tee project to tbe emd of March, 1968 .Ilwwbl to Rs. 41.16 
crms,of W h k l I I u  m u e i ~ R S . 3 3 . 3 7 w a a  ilmmed daiag(bepuld 
l%1--68, wbkh  fell ostldde the scope of tbe project report. As @mt 
70,699 arrm w k h  were te be redaimed f a  rcMCUlng 1 2 W  funiliea, an 
~~of12b@9rrasLorbecarod. imedfortht#Ctkmartaf13300 
families. Tbe data fiunisbed to tbe (hamit@ tdic9crr tbrd aWantial 
reclamation is still ander contemplatbn of the bject  &as, who are 



W Q Y ~ B  h C m ~ r p p d  $tate Govmmnts  for rdersc of more land for this 
purpose. 

1.25. The Corpplittee are sot io favwr d the ppjeqt Wng allowed 
to develop in t b i  ad hoc Pashi~n. The apSeixe of a long-term perspect'~ve 
plan entab the risk of Govenrment being c-ed to expwditare on the 
scherpe, without any epti 'qn of i ts qmgducle or of tbe necessity for 
expenditure on @# sc4e "% lig& of an over-all plan. It could be that 
the developments n,gertaken sp for may not lit in or faJl in with tbe require- 
menw of the place. As early as 1965, the Estimates Committee had 
drawn attention to he need for a Master Plan for the project. This is yet 
to be drawn up; a revised pmjed report ppared lo 1962 b stin 
awaiting Government's approval, peading formulation sf the Master Plan. 
It is regre#able that Goveramcnt have so far shelved action on the pre- 
paration of 3 long-term plan for the pro- In  the Cormnittee's opinion, 
this does not hrook further delay. T h e  Committee would l%e immedite 
action to be taken by Government to draw up such a pl.n, in the light of 
objectives which should be clearly spelled oat. 'Ibe Plan should also 
assess the estin~ated outlay for the completion of & project, on the basis 
of definite targets, and should be placed before Parliarnerd aloag with the 
demands for grants when next presented. While drawing the PI* 
Government map take note of two factors which have a bearing on the 
scope of the scheme : 

(i) the extent to which further redamation is necessary, based on a 
careful assessment of families now awaiting resettlement and 
the prospects of these families being persuaded to move to the 
project site; 

(ii) fhe extent to which land suitable for reclamatioo is likely to be 
available, taking into account the unwillingness of the SLate~ 
to pad with s u d ~  lands and the f a d  that a ppod proportion of 
land made avpilsble in the past has been found after survey 
to be unsuitable for reclsmation. 

1.26. ahe Committee pointed out that as against the cost of Rs. 6,000 
far settlement per family. the actual cost amaunted to Rs. 12,760. They 
&sired to know whether any review was made of the working of the Project 
xv'th a view to ascertaining the reasons for the cost of resettlement going 
up and what necessary steps were taken to attract more families for resettle- 
ment. I n  a note, the Department of Rehabilitation have stated: 

"rhe review was conducted : 

( p )  In Dccq~ber, 1961, financial implications qf t,& Qt phase 
! of the Randakaranya Development %@,me w e  reviewed 
834 LS - . 



by the Ministry and a note submitted to the Rehabilitation 
Committee of the Cabinet. 

(b) At the instance of D.D.A., F.A. & C.A.O. prepared a note 
analysing the reasons for the increase in the per family 
rehabilitation (by approximately Rs. 2,457 over and above 
Rs. 10,000) expenditure. This review was considered by 
D.D.A. in its 37th meeting held in May, 1967. The Depart- 
ment and the associated Ministry of Finance were represented 
in the D.D.A. 

(c) At the time of the formulation of the Fourth Five Year Plan, 
, . a working group was constituted to formulate the proposals 

for the Fourth Five Year Plan, keeping in mind the past 
working of the scheme. 

(d) Apart from the above, the F.A. & C.A.O. brings out an 
Annual Financial Review which is also made available to 
the Ministry. 

The reasons for the cost of resettlement going up are: 

(i) Price level in 1958-59 when the preliminary project was pre- 
pared was 112.9 and it became 205.6 in 1968-69 an increase 
of 92.7 nearly doubling itself. 

(ii) Against 5,000 non-agriculturist families out of a total of 12.000 
visualised, their number is slightly over 600. The per family 
expenditure on a non-agriculturist family (Rs. 9,931) is l s s  
than that of an agriculturi* family (Rs. 12,963). 

(iii) The activities of the Project were visualised for a period of two 
years in the Preliminary Report and in reality the Project has 
already completed a decade of its life. 

(iv) The nature and content of the Project's hogamme have under- 
gone cons;derable change and expansion. 

During the last two or three years, families who had deserted earlier 
have been applying for re-admission for settlement in the Project area and 
from this it can be inferred that the conditions in the Project are sufficient- 
ly attractive." 

1.27. The Committee asked for item-wise break-up of the expenditure 
incurred on resettlement per family which has been indicated in a note a s  
follow !; : 



"Average expenditure 41 each displaced person's family for its rehabi- 
1itat:on uyto the end of June, 1968 was Rs. 12,610. Jtem-wise break-up 
thereof was as under: 

Entimated per Per capita 
canita figures figure8 bawd 
on the hasis of on 12.418 
72,000 families DPS moved 

into a m  pro- 
ject as per 
actual8 as on 
306-1968 

Land 
. . . . .  Reclamation'. 

. . . .  Worksite Camps . 
Villages . . . .  

. . . . .  Projecthuildingg 

Irrigation . . . . . .  
Health S e ~ i c c s  . . .  
Education . . . . . .  

. . . .  Tech. & Voc. Training 

Truck Operation . .  
. . . .  Dairy Units & Agril 

. . . .  Bricks & Tile Prod:lction 

Indus*ries . . . . . .  
Projxt Vchiclcs . . .  
Workshop . . . . . .  
Tools and Plant . . .  
Publicity & Recruitment . . . .  
Project Headquarters . . . .  

. . .  TOTAL.-'land' I 

. . . . .  I1 Grants toDPs 

. . . . .  111 Loans to DPs 

TOTAL . . . .  

1.28. The Committee drew attention to the observations in the Audit 
paragraph that the actual expenditure per family settled would go up 



further, when all thc families moved to the project are finally settled. The 
representative of the Dandakaranya Project explaining the position in this 
regard stated : "It only means that the families which have moved to the 
village sites before May of this year have been supplied with bullocks, and 
they have done their cultivation, but their process of resettlement is not 
complete. They will start constructing their village houses only in the 
next off season and may be the houses will be completed in the following 
season." In reply to a further question whether this would mean that the 
expenditure incurred on resettlement "was only for resettlement and not 
for full resettlement", the witness replied : "That is right." 

1.29. The Committee were given to understand by Audit that the cost 
of resettlement per family included the expenditure on families who desertcd 
the camps. The number of such families was 5.010 and the increase in 
the cost of rehabilitation per family du:: to desertion was Rs. 3.625. 

The Committee wanted to know the expenditure on the estahlistment of 
the entire project since 1960-68 as compared to the expenditure incurred 
on the project. The Department of Rehabilitation furnished the following 
qtatement : 

Year 

Gross cxncndi- Estahlishmcnr Percentape of 
turr  under  108- expenditure Em.  expendi- 

Capital Outlav (in lakhs of ture ovrr 
fin lakhs of rupee$> sross expcndi- 

rupees; ture 

Total expenditure during 2nd Plan period 1 4 5 . 8 3  (18.72) 

Expenditure during 3rd Plan pcriod : 

Total Third Plan . . . .  2469.93 567.12 

Progressive expenditure upto March, I 968 4116.10 976.67 



As #,tgmds tlle reasons for the lncreasc, fie Depatttntxit of Rehabiri- 
tation had stated that "increase £ir the rate of cfeam% aiYodance was 
mainly responsible in the increase in the establishment expenditure. Some 
incream has also taken place due to unavoidable increase of operational 
field staff on aocBum of establiehmmt of more villages and expaasion of 
the area of ZOPC." 

130. The Conhnittee absetve that a@mt aa s p d h e  of Rs. 6 , M  
which was CantemplPCed for rebCtAehent per W y ,  the aCtaPI expenditure 
has amounted to more than dbubfe, i.e., Itr. f 2,648 ~ C T  fa*. Even (hi7 
does not represent the final expenditure as it bas been indicated that it is 
likety to go up fi~rtber, w k a  some of the familk at the projest are hlly 
resettled. 

1.31. WhiIc Government h v e  stated lhst t b  ba.ease in cxpeadiutre 
was inevitable due to the rise in prices that occurred since 1958-59, the 
Committee would like to point out that no qstematic day wpe made to 
control the expenditure on the vsrioas schemes for resettlement. On land 
r~lametiw, for instance, the per capita enpd i twe  amounted to Rs, 3,152 
as against Rs. 1,917 origbdly contemplated. Elsewhere in tbis Report, 
d n  had been made of huge areas of land given up as ornuitable for 
reclamll(km althr surveys and to the fact that a substantial part of lnnd 
reclaimed remained un-allotted. It is obvious that both these factors 
subtantially pushed up costs. Other schemes, where expendiutre substan- 
tially over-shot estimates, were those connected with provision of industries 
in the project area aod opel.ation of trucks. Tbe Committee heve referred 
later in this Report to substantial losses incurred on both these schemes 
and to the fact that even proper proforma accounts were not maintained by 
the Adminisbathw. It is m d e d ,  thcreiore, tbat systematic attempts were 
not rmsde to evaluate tbe working of these schemes. It would also appear 
that no control was rnnhbkd on loam and -is to displaced persons. 
Tbese two co- of cost pushed up tbe expemdhre on resettlement 
bv as much .a Rs. 2.213 por capita. 

1.32. One p t h h r h r  aspect of the working of tbe project bee been ltrc 
hncressing burden of the cast of esbMislmcd employed in the project 
Out of the total expendllrrre of Rs. 41.16 C C O ~ ~ J S  inwrred epbo the end of 
March, 1968, as much is Rs. 9.77 cl~ns rapreoeated oetby on establkb- 
ment. The establishment expenditure, on a percentage of tLe grar 
eIpwdhure of the project increPsed progressively (excepf for r marginal 
drop in 1963-64 and 1967-68). Enrm 18.72 per cent in 1957-61 to 30.06 
)a cent in 1967-68. 'lEese fiaurea leave llttk doubt in the ComndlteeC 
.Jlnd that the projert has been and contimes to be bmvleaed with hge and 
UnnectssPry estsblishment. Tbe Committee would like the mnfter t~ be rf 



once snbjected b study by the Stat€ Ioepedon Unit of the Ministry of 
EInaace, so that the situation can be remedied, 

1.33. Another matedd factor t h t  pushed up the cost of resettlement 
was (be fact that a substamW number of famiMes deserted tbe rehabilitation 
camps. l'he data furnlshsd to the Conunittee by Audit shows that this 
fact01 alone increased tbe cost of resettlement per cepita by Rs. 3,625. 
This gives rise to grave doubts whether tbe objective of the project is being 
fulfilled. IBe Committee would like the caases of this phenomenon to be 
closely studied and saitaMe remedial rneasluree, taken. 

1.34. The Committee were given to undertake that certrrin fadlies 
which had earlier deserted were applying for readmission to the project. 
The Committee hope that thek cost of resettlement will correspondingly be 
reduced in accordance with the benefits enjoyed by them earlier. 

1.35. Delay in allotment of reclaimed land.--Each displaced agricultu- 
rist family, according to the, rulcs in force, is entitled to full subsidy 3t the 
prescribed rates till the end of the first two agricultural seasons immediately 
following the allotment of land. The agricultural season for the ProJcct 
commences from the middle of June every year. The extent of b n d  actual- 
ly reclaimed from year to year was such that during 1960-48,  8.129 more 
agriculturist families could have been resettled but that was not done. 
(Those families were awaiting resettlement at village sites and transit 
camps). The expenditure on payment of subsidy to these agriculturist 
families, as a consequence of non-allotment of land to them in time, was 
Rs. 48.77 lakhs. 

1.36. The Project Administration have stated that 29,550 acres (25 per- 
cent quota) out of the reclaimed 1.18 lakh acres of land were set apart for 
release t c  State Government. It was however noticed that, as a result of 
non-releasing of full quota to the State Government immediately after re- 
clamation the Project had to incur expenmture every year on reharrowing 
the lands already reclaimed. The Project authorities further stated that 
delay in allotment of reclaimed land occurred because by when the land was 
reclaimed it had not been possible to provide other facilities like tubcwe!ls, 
tentage accommodation. approach roads, plotting and demarcation of home- 
stead plots bullocks and agricultural implements etc. which are necessary 
for resettlement. 

[Paragraph 50 of Audit Report (Civil) 1969.1 

1.37 During evidence, the Committee drew attention to the observa- 
tions in the Audit paragraph that an avoidable payment of sabsidy to  the 



extent of. Rs. 48.77 lakhs took place as a reslult of &y in settlement of 
families on reclaimed land which was available for allotment. The witness 
submitted: " I think there is some misunderstmiding here. It is not so easy 
.to say that so many families could have been settled, The re are so many 
ather difficulties. After reclamation of land hoYseg have to ba built, drink- 
ing water supply has to be provided and the families are then inducted 
upto a particular period, i.e., upto January-February or March. The 
families had to come to the project sites, but reclamation goes 
on throughout the season till monsoon, i.e., till about May or middle of 
June even, if the weather is good. There is always a little more reclaimed 
land. . . .The entire land reclaimed is not for agriculture. Some other items 
are: tribal quota, village site, site of village tank, schools, conlmunity 
kntre,  project administrative building, main and link roads, medical in- 
st;~utions, etc. Some land is to be reserved for future exchange. A 
settler has to be given 7 crores. Sometimes he comes and says he is unable 
to grow crops in spite of best efforts, soil depth is not enough, and so on 
and SO forth. We keep 10 per cent reserve for such future adjustments..' 
After further discussion of this point, the representatives of the Department 
agreed to discuss this case with Audit, after which, the following position 
was brought to the notice of the Conmittuc: 

"Audit has calculated the expenditun: on payment of subsidy to agri- 
culturist families as a consequence of non-allotment of land in time nr 
Rs. 48.77 lakhs on the basis t,hat 20 per cent of the land reclaimed for 
settlement of displaced agriculturist fandies is to be reserved for general 
development purposes etc. 7';lis 23 pcr cmt is ii~ade up of ( i )  5.6 pcr- 
cent for futule development (provided in the preliminary project report 
approved by Gowrnlncnt), ( i i )  10 per cent for land to be Bvcn in ex- 
change where individual settlers complain about the quality of land 
allotted to them and demand allotment of better land and also for possible 
expansion ot sct~lcl viilnges and (iii) 4.4 per cent for unsuitable land. 
Government agrees that in that basis the expenditure on payment of sub- 
sidy to agriculturist families, as a consequence of non-allotment of land to 
them in time, would be of the order of Rs. 48 hkhs. 

1.38 Government's reply to the points raiscd oy Audit is as follmv~: 

(a) In thc preliminary project report it is not indicated specifically 
what the anticipated requirements of land were for general 
purposes. I t  only indicate? the total area to be reclaimed. 
the area earmarked for cultivation and the area to be carrnarkcd 
far release to the Tribal population. In the revised projxt 
rcport submitted in November, 1962, the requirement for 
general purpose is specifically spett out and on this basis of 
the requirement the percentage for general development wcrks 



out tq 225  per cent. Uut in the initial stages it vas not 
possible to adhere to this percentage and the administrative 
authority found it necessary to retain temporarily for that 
purposes a larger percentage of land in vim of tht mcer- 
tainly in the alignment of roads, irrigation chennels, location of 
CommuniLy Ckntres and the like, and also cushion for sub- 
stitution of lhnd likely to be found unslaitable for cultivation. 
The lands retained for general development have been since 
brought down to less than 20 per cent. 

(b) Whereas in the two earlier mnes of Umerkote and Paralkote 
the average time in sinking a tubewells was about ten days, 
the time taken in the third resettlement zone, established by 
the Project, viz., Malhangiri, was on the average 4 to 6 weeks 
owing to the existence of sheet rock only 6 ft. below the sur- 
face. Further, whereas out of three trials in the first two 
zones of Umerkote and Paralkote success was usually achieved 
in two, in Malkangiri normally 4 to 5 trial bores were necessary 
in order to obtain one successful tubewell. As three reclamation 
units had already been deployed in Malakangini zone, recla- 
mation of land had proceeded apace but establishment of 
villages was delayed seriously owing to these difficulties in 
sinking of tubewells. This was responsible for larger pci- 
centage of reclaimed land remaining unallotted in 1963 and 
1964. 

(c) Besides, in order to establish a refugee family in apiculture i t  
was necessary to move thc family to the site of rehahilitation 
well before the monsoon started; generally speaking, therefore. 
a family was allotted land not later than early May . Recla- 
mation of land, however, proceeded till the actual outbreak of 
monsoon; hence some land necessarily remained unallotted till 
the next agricultural season. 

"If due allowances are made for three factors explained above, payment 
of subsidy to agriculturist families as 'a consequence of non-allotment of 
land to them in time would be very much less.'' 

1.39. When the Committee resumed evidence on this point, the repre- 
sentative of the Departmerit of Rehabilitation stated: "We have prepared a 
statement. Tt is in the nature of things not very precise. I t  gives us a 
figure of 1200 additional families which could have been settled. The 
amount of avoidable subsidy would work out to Rs. 7.2 lakhs." 



1.41). The basis underlying the Department's calculation of avoidable 
expenditure on Rs. 7.2,lakhs was explained in the following statement sub- 
mked to the committee. 

Shortfall in the No. of agricul- Additional num- 
No. of families turist families ber of families 
allotted agricul- awaiting resettle- that could have 
rural land for ment in village been resettled 

Year agriculture sites or work on agricultural 
computed with centres by end land (Lesser of 
reference to of June from the previous two 
availability of out of those columns) 
land by end of received by end 
June from out of of May (worked 
that reclaimed by out by deducting 
the month of the arrivals 

Upto- 

June, 1960 

June, 1961 

June, 1962 

June, 1963 

May during June from 
out of agricul- 
turist in position hy 
end of June) 

Avoidable extra 
expenditure in 
the shape of 
avoidable sub 
sidy @ Rs. 600/- 
per annum per 
family mentioned" 
in previous 

columns 

June, 19641 . 919 

June, 1965) 67 

June, 1966 . . . 

June, 1967 . . . 
June, 1968 . . . 

The Committee enquired to what extent land remainect unalloUed ever]C. 
year during 1961-68 due to families not ttlmhlg Up. In a note on this 
point, the Depattment have stated : 



"Area that remained unaUotted at the end of June each year is given 
';below: 

Reclaimed area 
remained un- 

allotted 

acres 
1 9 6 0 .  . . . .  . . . . . . .  4,190 

Though the major reason for non-allotment of the reclaimed land at 
the initial stages of the Project was non-arrival of the displaced persons in 
expected numbers, there were certain other prerequisites, which also ham- 
pered the allotment and utilisation of reclaimed land. They were: 

(i) provision of drinking water resources; 
(ii) erection of temporary accommodation; 

(iii) construction of approach roads including bridging of nalliths 
and rivers; 

( ; v )  plotting and marking of homestead plots; 
(v )  parcelling of land; and 
(vi) posting of village stag and arrangements for foodgrains. 

"It is not possible to segregate the alea that remained unallotted due 
to each of these reasons." 

1.41. The Committee were also informed during evidence that land 
allotted to the settlers had to be exchanged in some cases. The Secretary, 

. . . . . .  Department of Rehabilitation stated on this point: ". .Certain per- 
centage, of area is to be kept reserved for future adjustments. There is 
sometimes random sampling of soil which is being tested. Every field may 
have to be soil tested before allotment is made. Even after the allotment 
is mated we find that in many cases the land is not suitable. And so, some 
people had to be given new lands. If the soil of the land is not good that 



has to be; taken back." The witness added: "from the past experience we 
find that almost 30 per cent had been reserved for this purpose.. . . . . . . n 

At the instance of the Committee, the Department of Rehabilitation fur- 
nished statcrnents showing bhe number of cases in which land allotted was 
fomd unsuitable area of the land and the number of cases in which new 
allotment was made during the last ten years. These statements bring out 
the following position: 

(i) Paralkote Zone : 

No. of people who complained of unsuitability of land . . . 314 

No. of people given exchange . . . . . . . . 240 

Tctal area given in cxchmge . . . . . - . . 317 .34  acres 

W h e n  given: Between 1966-67 and 1968-69 

(ii) Umerkoto and MaIkan,qiri Zones : 

No. of cases in which lnnll allotted was found unsuitable . . . 1533 

Area of land found unsuitable and given in cxchange in these cases . 2568.14 acres 

When given : Between 1962 and 1969. 

1.42. The Committee regret to observe that the Project Authorities 
incurred an avoidable expenditure of Rs. 7.2 laLbs on payment of subsidy 
to certain families pending their settlement on bmd, when reclaimed land 
was available for allotment to them. It sbould be investigated bow this 
situation arose and the Committee apprised d the m l t s  of the investiga- 
tion. Adequate procedures should also be evolved to ensure that in future 
reclaimed land which is fit for allotment k promptly allotted. 

1.43. The Committee also observe that year after year from 1960 on- 
wards substantia4 areas of land ranging from 2,231 acres to 12,532 acrm 
have remained lurallotted to the settlers. In the initial stages of tbe pro- 
jcct this is stnted to have ocawd because d setliers not hrrning up in ex- 
pected numbers, but it would appear that otber - like ~lan-provi- 
qinn of drinkfng water, absence of accommodPtlon, roads ~d otber 
living amenities have latedy contributed to s#lation. In tbe opinion 
of the Committee, tbis j n d i i  thPt tbe implemenCnion of the pro*& 
is not proceeding in a c o - o m e d  manner. Suitable remedinl measures 
to avoid this situation should be then. 

1.44. The Committee also note that in a number of cases lands 
initially allotted to the settlers were found unsuitable and that the allottees 
Imd to be given &r lends in e x h g .  Tbe dt& fiuabseed to the Com- 
mittee shows Lhst as many as 1847 f d k s  complained @boat the quality 
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of land allolted end that new lands were atlotted to 1773 owt of them. 
This co- mre than a tenth of the number of families settled h the 
project. It is obvious that the dtkmstkn work in d these was 
mtt tlttisfacWry. 

Audit Paragraph 

1.45. The project had started follow-up cultivation of reclaimed lands 
awaiting allotment to the settlers with a view to- 

(i) minimising soil erosion; 
(ii) preventing recurrence of forest growth; 

(iii) avoiding reharrowing in the subsequent season; 
(iv) keeping the reclaimed lands in cultivable conditions; and 

, 
(v) deriving returns out of the produce. 

12,316 acres of lands which were reclaimed at a cost of Rs. 57.76 
lakhs but could not be allotted to settlers immediately after reclamation 
were brought under such cultivation during the years 196-7 at a cost 
of Ks. 11.68 lakhs. Even though it was expected that there would be 
substantial income out of the produce and the need for purchasing much of 
the seeds for distributmn to settlers for sowing might not be felt there 
was actually no substantial yield in any of the years except during 1961- 
62 and 1962-63 in Umerkote; even during those two years most of the 
seeds produced were of i f i r i o r  quality with the result that the Project 
could not distribute those seeds and had to go in for new purchases for 
dist~ibution in all the years. 

1.46. Even the lands so cultivated were actually reharrowed in later 
years along with the lands not so cultivated. During 1960-48, 19,484 
acres of reclaimed and unallotted lands were actually reharrowed at a 
cost of Rs. 10.72 lakhs before they were allotted to the settlers. A 
lnrpe portion of the total expenditure of Rs. 22.40 lakhs incurred on 
follow-up cultivation and on reharrowing could have been avoided had it 
been possible to allot the lands without delay to the settlers awaitin2 
allotment of land. 

[Paragraph 5 1 of Audit Report (Civil.) 1969.1 

1.47. During evidence the representative of the Dandakaranya Project 
explained the objectives of the follow-up cultivation scheme as follows: 

'The ub@&vts d the f o W  up cultivation scheme have been 
very accurately put down and in the correct sequence in the 
audit paragraph itself. The primary object was to prevent 
the top soil from getting wasbed away. If 6" or 12" af land 
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;get WOW, we shs# w e r  k able to replace it. That is 
the primwy abMw.  

"The second factor in taking up follow-up cultivation by and 
large was, we used to grow green manure crop. In Danda- 
karanya there is no alluvial soil. In Pakistan, with alluvial 
soil these fanners were not using Dhaincha. We had to teach 
them. In this area too they have to replenish the soil they 
cult$ate and that can be done by green manure. In supplying 
paddy seed, we used to mix Dhaincha seed with it. That 
is the reason why economic return was minimum. In 1965. 
Malkagiri was the worst affected area of drought in Danda- 
klrrnyn ar.d the crop. had f:dcd." 

1.48. Thc Committee wanted to know the acreage of land brought 
under departmental cultivation out of 19,484 acres of reclaimed and 
~~nallotted land during 1960-68 and why it was necessary to have re- 
harrowed them again a t  a cost of Rs. 10.72 lakhs. In a note the De- 
part m n t  of Rehabilitation have stated, "approximately 12,3 16 acres were 
brought unclcr departmental cultivation during 1960-66. By and large 
: m a \  under follow-up cultivation were not re-harrowed. . . . there might 
hc  me marginal lands only that were under departmental cultivation and 
were required to be re-harrowed." To  a query made by the Cmmmittee 
with regard to the total area of reclaimed land at the end of March, 1969 
whi:li remained unallotted to the settlers and the area re-harrowed during 
the years 1967-68 and 1968-69, the Department of Rehabilitation have 
stated. "the review of the utilisation of land is generally done in June 
every year. . . . . .such area at the end of June, 1969 was 58.91 acres 
(figures at the end of March, 1969 not available). . . .there has been no 
rc-harrowing during 1967-68 and 1968-69. It is hoped that in future 
there would be no occasio~ to do re-harrowing." 

1.49. The Committee pointed out that no proforma accounts for de- 
partmental cultivation of different zones were prepared and wanted to 
know the present position in this regard. The representative of tbe Dan- 
d'lliarn n y  Project stated, "proforma reports are available. The y e a -  
wise value of seeds produced under the follow-up cultivation scheme h~ 
been compiled." To  another questim the witness replied, "that was 
compiled after the audit para was made available to us. " The witness 
added, "now there is no follow-up cultivation. This is stopped now from 
1966." 

1.50. The Committee desired to know ttre performance of departmen- 
tal cukivdion in Meren t  zones for the peaiod 1960-46 and the ex- 
j~enditure on and the value of tht produce grown and utilised in the p 



jeet. The Department of RehaWtatbn have furnished the follomng state- 
ment showing the performance of departmental cultivation : 

Malkangiri Zone Urnarkotc Zone Paralko~e Zor e --- -- 
Years Expendi- Value of Expcndi- Value of Expendi- Prodcce* 

ture 1'1o.'~1ce tuie Pro:uce ture 

1967-61 . . . . . . Not Not 4.580 884 Mds. 
ava lable. available. 

196j-65 . . 81.426 5,706 . . . . . . . . 
----- . - ...... 

*Value not known. 

1.51. While the objectives of fhe follow-up cnltlvPtIon scheme was 
r r n c x c e p ~ ,  the Committee feel tbe scheme was not efficiently 
execoted. Between 1960 and 1%6, 12,316 acres of reclaimed land were 
hroughl under the scheme. Complete data is not available about the pro- 
duce obtaiued, but from such MonnatiOa m Government have furnish4 
on this point (wbich is reproduced above of this Report) it is obvious 
that the yield from land was negligible. Tbe scheme was Mended tc )  
mainbin the reclaimed lands in a cultivable condition pending allotment 
to the settlers. Thii it largely faned to ecbieve, as in a number of care& 
(precise data not available with project authorities) land brought onder 
the scbeme bad to be re-harrowed again at the time of allotment to the 
~ettlers. I 

1.52. .It is also regrettable that tbe Project aotboritles did not main- 
tain any systematic account of the expendihve incurred on the scheme. 18 
fact, the accoon& were drawn up for a period of six years after Audit re- 
ported the matter to tbe CO-. In the Committee's ophhn, this h- 
d- to what extent tbe aothofies in c h ~ e  of the project lacked roet 
cnnscioasaces 

1.53. Th Committee note that the scheme b now been discontinued. 
i t  had to be anderLnLen d l  tbese yeam because the Project auChorUies were 
not able to d o t  hnd soon after re-. Tbe Committee hope that, 
with better c o o r d ~ ,  the project will be able to avoid a s i taa th  where 
reetabmtd lands remain unnllotted to setders. 



Loss on working of mechanised cultivation scheme. 

Asdil Paragraph 

1.54. The Project purchased 50 agricultural tractors for Rs. 5.20 lakhs- 
during 1960 and 1961 for departmental mechanical follow-up cultivation 
and tor hiring the tractors to the settlers for cultivating their lands. Out 
of the 50 tractors, 10 were handed over to the Constnsction Organisation. 
It was eapected that from these activities profits would be earned. Pro- 
forma accounts, required to be prepared according to the instructions issued 
by the Ministry of Rehabilitation in June, 1967, have not so far been 
prepared (December, 1968); even the relevant basic records were not 
maintained by the Agricultural Organisation. During 1960-61 to 1967- 
68 more than Rs. 21.00 lakhs were spent on the running of the scheme 
against which Rs. 2.57 lakhs had become recoverable upto end of 1966-67 
as hire charges for the tractors (mainly from settlers and departmentd 
farms); the actual recoveries have not been intimated by the department. 
There was excess revenue expenditure of about Rs. 18 lakhs over the 
revenue receipts from the scheme. 

[Paragraph 52 of Audit Report (Civil) 1969.]% 

1.55. During evidence, the representative of the Dandakaranya Deve- 
lopment Authority explained that the use of tractors in the project area 
had become necessary due to local conditions. He added, "The rainy 
beason in Dandak is very short. We can be sure of rains for only about 
YO days. From out of this short period we have to allow some period 
which will be taken up by bullock ploughing to get the land ready for 
sowing. If rains in a season are insufficinet during September or October 
then the paddy crop will fail. So, we are anxious to increase the length 
of the agriculutral operations by allowing some sort of mechanical aid so. 
a*; to get the soil ready in the pre or early monsoon period. When the 
rains wt in fully, the bullocks can take over but for another 15 to 20 days 
the ploughing itself may have to go on. It is to reduce this pre-sowing 
period we allow the settlers to use the tractors, so as to get the soil ready 
quickly. It is in this pre or early monsoon period that there is an increas- 
ing demand for getting tractors on hire, but that period being very limited. 
the use of them is not very much. Whole day the soil is usually too hard' 
to be dug by agriculture tractors, and we have to wait for one or two 
showers before we can deploy the agricultural tractors for ploughing or 
harrowing. It is only when enough rainfalls becom~s available that the 
bullocks can take over." 

1-56. The Committee enquired why p r o i m a  accounts for the scheme 
were not maintained in spite of instructions from Government to that 
effect. The Financial Adviser of the project stated that these instructions 
were issued only in 1967, "much after the scbenrt was implemrentad." The 
Committee pointed out that though the instructions were issued by Gov- 



crnltent in June, 1967, proforma accounts were not prgpared even by 
December, 1968. The witness stated, "There are so many djfficulties in 
preparing proforma accounts at a later stage if we have not kept the initial 
accounts from the beginning in that form. It is very difficult to recast the 
account6 from the very inception." The Secretary, Department of Re- 
habilitation added: "We have decided to have a meeting with the 
representative of C.A.G. and our Financial Adviser. We will t q  to resolve 
the difficulties and arrive at an accepted formula." The Committee ask- 
+d whether it was not a fact that in February, 1961 the Department of 
Rehabilitation had informed the project authorities that it was "considered 
necessary that (the) results (of the scheme) should be ascertajned through 
rnaintainance of simple proforma accounts." The Financial Adviser rep- 
lied that the accounts that the project was called upon to maintain "wa; 
11ot in the same form which the Audit later insisted (upon)." When the 
Committee enquired why. even then some form of proforma accounts had . 
not been kept, the Secretary, Department of Rehabilitation replied, "The 
Difficulty was perhaps that at that time they insisted on a certain pro- 
forma. There was difference of opinion between the Accounts people and 
the Audit. The DDA has referred the matter to us recently. We are 
trying to resolve it by having a meeting with the C & AG and the Account- 
ant  General." 

1.47 The Committee pointed out that the duration of the agricultural 
season in the project area is only about 2 months. They asked whether 
the tractors purchased did not therefme largely remain idle. The Finan- 
cial Adviser stated. "The tractors are not kept idle. After the season i% 
over they are utiiiscd for other purposes like extension services. We have 
computed the value of work done by the tractors for such purposes and 
we find that as against the running expenditure of Rs. 11.66 lakhs the 
value of work done comes to about Rs. 11 lakhs " The Committee nskcd 
about the extent of ploughing and harrowmg done by the tractors. It 
was stated that the Messrs Furguson Tractors could normally "do 3 to 4 
acres a day or 240 to 250 acre< in a season. However, in the local con- 
ditions that prevailed, the Director of Agriculture of the project had ex- 
pressed the view that the output of the tractors could be "only about 100 
acres." During the last monsoon season they (40 tractors) ploughed and 
harrowed about 3,700 acres. The Committee asked how that expenditure 
had been incurred on the operation of these tractors and the amount of re- 
covery on account of hire charges. The Financial Adviser stated that "thf 
capital cost of the tractors utilised was Rs. 8.60 lakhs and the n~nning ex- 
penses Rs. 11.60 lakh+-As against this, we evaluated the W O T ~  done by th: 
tractors-harrowi,ng and other extension jobs; that comes t o  r ~ ~ g h l y  RC 
12 lakhs." As regqds recoveries it was stated "the exact figure of recovety 
is not available just now." m e  Committee drew attention in this con- 
M i o n  t~ the qbservat,ions in the Audit p a r a g r e  that only Rs. 2.57 lakh* 
was recaverable. The yitness e~plaininz the position ~ta ted ,  ' m a t  



figure of Rs. 2.57 lakhs has increased considerably. The total a m n t  
for which bills have already been issued by the Transport organisation 
which is controlling the tractors now is Rs. 10.76 lakhs. Further 
bills are being sent out for Rs. 8 6 , O .  The total work done for which. 
bills are being issued or have been issued would be Rs. 11.44 lakhs. Out 
of that bills have already been accepted by various departments for Rs. 
1.91 lakhs. Recovery pending from settlers is a very small amount because 
for these settlers who come fonvnrd to get thcir lands ploughed or har- 
rowed, we insist on advance deposit of money. The only exception is 
where the settler's bullorkq might have died just at the beginning of the 
ag~icultural scnson and hi5 condition is such that he is not able to pay for 
the dcploymer,t of tractors. 11; those cases the rccovery is made at a 
later tl:itc. Othcnvi~c, there is no rccovery pending from any settler. 

1.5s. In ~cp ly  to a qucstionnaire sent by the Committee, the follow- 
in? position regarding thc expenditure and increase under the schcmes, 
re.~lisation and pending demands has been stated by the Department: 

Vduc of work &)nc L I U K ~ I ! ~  this prick1 . . . . . . I O , . I S . Y ~ ~  

An11 1 lr ~~~~~~rcd from sct t lcn for work do IC 26,237 

DXS f , r  a . x k  ~1o:lefor o'her Dcpartrnr.~t.: awaiticg re;tli~ntit\n . X,61.S57 

1.59. The Committee are dissatisfied with the 
cultivation schcme has been implemented. 

way tbe mechanised 

1.60. The scheme has been in operation since 1960-61. In Febniary 
1961 Govcnunent had issued instructions that "simple profom account9 
should be minidned by tbe p w  a u H e s  so as to keep a watch 
on the mrking results of the scheme. The instructions fq. the mainte- 
nance of accounts were also reiterated in June, 1967, but the project aUtbo- 
rides are yet to finatbe the form of the acmmta in mmdWh with Audit, 
Tbe Comdttee daprecate the Belog in this and .rrwM I& H to be 
examined why G o v e ~ s  tnStnrctk,r*l were not coatplied with by the 
project ddb. 
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1.61. In the nbsen~e of any conti?- aecoanting records, tbe 
data about the scbeme that been PumkdmI to the Colmmitfee cannot be 
taken as very reliable indicator of the working of the scheme. But even 
thb: data shows that the working expenses af tractors employed under the 
ecbeme have c~nsistently exceeded the value of tbeir oorturn. It seem 
to tbe Committee that the tractors are undemtilSped. Tim representah ol 
tC Project stated ckuing evidews that in the conditiong obtain@ in 
tbe project rueas, the outpot of the bactors could be ''only 100 acres" per 
fractor in a working season, as against 240 to 250 acres which constitutes 
the normal output of tbe tRcfont. - t t  -t 

' I ,  t. 

1.62. A significant factor emerging from the data given by the pro- 
ject authorifics is that the bulk of the work bss been done for otber de- 
partmeuts. In fact durbg a period of seven years ending March, 1967, out 
of the value of work amounting to about Rs. 11 lakh done by the trac- . 
tors, over Rs. 9 lakbs worth of output was fcrr other departments. It iis 
quite cvident that very little use was made af the tractors by the sebHwr 
fcrr I I I I I ~ O S ~  of cultivation. 

1.63. The Committee would like a review to be conducted to ascertain 
wkther the existing fleet of tractors retained for mechanised rultivation 
arc being put to the best possible use. Norms for output should also be 
evolved and ways and means found to optbnk the outpat hmn $hesc. 
tractors, so that the scheme could 'break even.' It shoal4 also be ensured 
that the tractors are used to the maximum possible extent !by the settlers 
for whose facility tbese are mrtinly intended. 

1.64. The Committee would also l i e  expeditiolls aetion to be taken 
for recovery of dues q p g a t h g  Rs. 11.25 lalrbs a ~ d h g  m e r y  from 
vaatious depsrtments whleh d tbp traelors. 

1.65. The Committee drew the attention of the representative of the 
Department of Rehabilitation to the observations made by Audit in their 
~ e v i o u s  Audit Report [para 46 of Audit Report (Civil), 19681 that in 
13 out of 15 reclamation units of the Project, the tractors (including the 
2 lots of Komatsu tractors) worked for 5.30 lakh hours (47 per cent) 
during the period 1958 to 1964 (upto October, 1964) as against 11.21 
lakh of potential hours thus remaining idle for 5.91 lakh hours (53 per 
writ) as against the normal admissible period of 2.64 lakh hours (15 
to 41) per cent according to the type of tractors). During the period 
1964-65 to 1966-67, they simitarly remained idle for 1.07 lakh haun 
avrx and above norrnrd permissible idle time. Explaining the position, 
bhe witness otated that it is "wrmct" that the tractom remained idle. To 
a question pat by the 0Onwiue.c with regard to tho cost per idlc hour d 
the tractma, the witness replied: "Acmdq to the ocrlarbtlons which we 
bave made on the basis of the present fig-, it conw to roughly Rs. 18 
per idle hour." The witness added: ". . . . . .this paragraph refem to the 



earlier vears of the Project. At that t h e ,  thin& had not come clear. For 
example, now the cost of idle hours has been reduced to a neagible 
figure. But at that time there was diffioulty in coordinating the utilisa- 
tion of our capacity. . . . . .there was difficulty in planning exactly as to 
how much land would be available and how much reclamation capacity 
would be needed for this. . . . . .because none of the States were anxious 
to spare land for this work and efforts had to be made at the top level 
to  secure more land. . . . . .Therefore, we had to have a bigger fleet than 
we were eventually able to utilise during these earlier years, Secondly 
we have difficulty about a particular tiype of tractors (Komatsu) which 
were supplied by the Director General of Ordnance Factories. I under- 
stand that was also the early period of their production of that type of 
tractors. . . . . ." 

1.66. The Committee wanted to know thc basis on which the cost 
per idlc hour of tractors has been worked out by Government as Rs. 18 
per idle hour as r tyind Rs. 30 per idle hour as indicated by Audit. In 
a note, the Ikpartmcnt ol Rchabilitation have stated: 

'Thc rate of Rs. 30 - pcr idle hour of tractors for want of pro- 
vision of work by the State Government was the rate which 
was adopted by the erstwhile Central Tractor Organisation 
of the Ministry of Food and Agriculture and this rate has 
since been continuing. The basis on which this rate of 
Rs. 30 I -  per idle hour was adopted by the Central Tractor 
Organisation is not available at this distant date. The actual 
expend~turc which is incurred by the Rehabilitation Recla- 
mation Organisation due to idle hours of tractors for want 
of work consists of ( a )  etablishment charges paid to the 
regular staff and officers of the Unit (b) proportionate 
charges of expenditure of the Division (c) proportionate 

, charges of the expenditure of Headquarters. When a tractor 
remains idle, the question of consumption of POL, spare 
parts and depreciation of the machinery does not arise. There- 
fore, expenditure on operational cost is nil. In other words 
operational cost if not to be included while calculating the 
actual loss to Government on account of idleness of tractors. 
The rate of Rs. 18/- per idle tractor hour represents the 
average expenditure on establishment and therefore reflects 
the actual loss to the organisation. The basis of charging 
the State Governments for the idle hours of tractors oonti- 
nues to be Bs. 30,'-." 

1.67. To a query by the Committee with regard to munber of idle 
b u r s  (year-wise) since 1961-62, the Department of Rdmbilitation ham 
hunished the following statemeat: 

1 





1.68. The Committee enquired whether all the tractors (208) were 
working. The representatiw of the Department of Rehabilitation stated: 
"ye< they are working. 2) units are not working for the last 2 years 
because we have not got spare parts." A unit comprised 14 to 15 trac- 
tors. Thus, out of a total number of 208 tractors, 36 were "punded" 
for "the last two years". 

1.69. Elaborating the reasons for which the tractors remained idle, 
the Department of Rehabilitation, in their note have given the following 
reasons: 

"(i) loss due to mechanical breakdowns, over and above the 
permissible norm; 

(ii) loss due to want of land; 
(iii) loss due to want of POL; 
(iv) loss due to rains; 

(v)  loss of potential on account of shifting from one zone to 
another in the middle of operational season; 

(vi) miscellaneous reasons. 

. . . . . . . .items (i) ,  (ii) and (iii) are of the nature which can be con- 
arolled, if not eliminated. Of those, items (i) and (ii) viz., loss due 
to mechanical breakdowns over and above the permissible n o w  and loss 
on account of want of land are the two reasons which are responsible 
for substantial idleness in some operational seasons. 

( i )  Due to want of lmd .  

1.70. Upto the end of 1963-64 Rehabilitation Reclamation Organisa- 
tion was a wing of Dandakaranya Development Authority and as such 
its activities were confined only to DNK Project area. On 1st Novem- 
ber, 1964, Rehabilitation Reclamation Organisation was separated and 

set up as an independent organisation directly under the Ministry of 
Labour, Enrploymcnt and Rehabilitation ( Departmeut of Rehabilitation ) 
in view of the enlarged resettlement programme in various States of 
Indian Union. The idleness on account of want of land ocourred mainly 
in the Units deployed in Dandakaranya Project. Since the reclamation 
work was to be done as per the programme of Dandakaranya Develop 
ment Authority, some units had to be allocated to it and there was idle- 
ness whenever the land pu ld  not be amnged by the Project from the 
'State Governments for reclamation, in the time anticipated even though 
the matter was vigorously pursued with Dandakaranya Development 
.Aufherlty as required. - . .  



(ii) Due to Mechanical breakdowns. 

1.71. . . . . . . . . . .17,972 hours and 11,930 hours were lost respec- 
tively over and above the permissible limit on this account duriqg 1965-66 
and 1964-67 seasons. This was mainly due to heavy breakdowns on 
Komatsu and HD21P tractors. Rehabilitation Reolamation Organisa- 
tiaa is in possession of Komatsu tractors of the 'very first lot of manu- 
facture', namely: 42 Nos. D-120 and 16 Nos. D-80 tractors. Out of 
42 D-120 tractors, 36 Nos. are fitted with Mitsubishi engines and D.80 
tractors are having certain inherent manufacturing defects and are, there- 
fore, constantly going under breakdowns. In fact, this is the only civil 
organisation which is having tractors fitted with Mitsubishi engines. 

1.72. The areas released for reclamation in certain States such as in 
Madhya Pradesh, were full of stumps of less than 4' height left on the 
ground at the time of extraction of timber manually by the contractors 
of the Forest Department of the concerned State. The Heavy incidence 
of stump in the areas and the necessity to tackle them individually in 
contrast to the conventional technique of reclamation of forest lands by 
chain had put a great strain on the limited stumper equipments. This led 
to breakdowns on the machinery. Due to hazardous nature of work, 
sometimes radiators of the tractors got damaged by the stumps or the 
trees coming into contact. Even though great w e  is taken, there were 
instances where the stumps or the branches of trees struck with the radia- 
tors and damaged the Gore resulting in loss of productive hours. Produc- 
tive hours were also lost due to non-completion of repairs in time for 
want of spare parts". 

1.73. The Committee referred to the recommendations made by the 
Estimates Committee in their 72nd Report (1964-65), paragraph 97- 
as a h  to the recommendations of the Public Accounts Committee in this 
regard and enquired what precautions have been taken to see that the 
tractors do not remain idle for want of spare parts. The representative 
of the Department of Rehabilitation stated: "We held a meeting with 
the Defence Ministry. DGOF were formerly manufacturing them. Then 
it was taken over by the BEML. BEML has taken over our require- 
ments and placed orders on their principal in Japan and we hope to  
obtain them in the course of the next year." To another question by 
the Committee regarding keeping of a reasonable buffer stock of spares, 
the Secretary, Department of Rehabilitation stated: "We have reasonable 
M e r  stock". The representative of the Department added: "We plan 
our spares well in advance. When we complete our repairs at that time, 
we make an estimate as to what we will need in the next off-seasora when 
the time for fresh repairs will come. That w i n  has to be started well 
in time and that enables us to keep a control on quality of repairs and 
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also p see that no tractor will lie idle and <there will be no breakdown 
in the next season." 

1.74. The Collvnittee enquired whether the question of transferring 
the tractors to other organisations had been considered. The representa- 
tive of the Department of Rehabilitation stated; "We have given consi- 
derable thought to it. We wrote ,to all the State Governments year before 
last offering these tractors by way of transfer to the State Govemmcnts 
on payment of the residual value or in the alternative to work for them 
on a no-profit-no-loss basis. No State Government and no other a u b  
rity has shown interest in taking them over, but they have shown interest 
in ,taking them over, but they have shown interest in utdising the unit* 
on a no profit no loss basis. We have been doing work for the Orissa 
Government, and we have been working for the Maharashtra and Jammu 
and Kashmir Governments also. We have secured work in Mysore to 
the extent of nearly three lakh acres. We are negotiating with the Rajas- 
than Government for one or two or three projects and we hope to sue 
ceed. That way we have ensured that our tractor organisation does not 
remain idle". The Committee pointed out that the project authorities 
were undertaking reclamation work which was outside their scope. The 
witness stated that these tractors were originally with the Central Tractor 
Organisation. For reclamation in Dandakaranya for refugee rehabilita- 
tion they were taken over. "The tractors are looked after by a separate 
organisation, namely, the Rehabilitation Reclamation Organisation. It 
used to be under the Dandakaranya Development Authority when most 
of the work was with the Dandakaranya Development Authority, but 
now we have got work elsewhere, and so it has been decided to transfer 
its control to Government". 

1.75. Tbe Committee observe that the tractom acquired by the Pro- 
jects for the purpose of reclamation work are grossly under nt8ised. Dmhg 
the period 1961-62 to 1968-69, these tractors remnioed kile for 2.68 lnkb 
burs over and above the permissible idling time, The loss on this account 
computed at the rate of Rs. 18 per idle hour worked out by the Department 
amounts to Rs. 48.24 I*. 

1.76. The Committee note the fact that tbese tractors were idle due to 
factors Mite mechanical breakdown (50,720 hours), want of land (L57 lakb 
bours), rains (25,982 boars) etc. It would be observed &at want of 
adequate land for reclamation was the major factor. As this 5 a 
recurring difficulty, year after year, the Conunittee consider that tbe project 
authorities should have L all pdence taken steps to tmnsfer at least part 
of the fleet to other orgadsations Hkc the C.P.W.D. where they mald have 
been pd to better use. The Committee woold like an rrssseaJmeat to bc 
made to ascertain, in the light of long-term requirements of the prow 



what would be the number of tRdorn fbe prom would redly and to 
:transfer the balamre to otber needy oqauhtio~s. 

6.77. The data furnished to the Commitke Indicates that some of the 
Xomatso tractors supplied by the Director Geneaal, Ordnance Factorb to 
@be project have been constantly bra&@ down. The vkw bas been ex- 
.pressed that these have ''certain inherent manufacturing defects." The 
.matter call for closer investigation, since as many as 36 of these tractors (out 
-of the total fleet strength of 208 tractors with the project) have been 
+grounded for "the last two years". The Cormniffee would like to be apprised 
of the results of this investigation and the steps taken to rectify these defects. 

Pwchase of power lil[ers 

1.78. Despite unfavourable reports received from the Indian Agricul- 
-turd Research Institute in January, 1966, about the suitability of proto- 
Type Japanese power tillers (which were similar to Krishi power tillcrs 
manufactured in Hyderabad) for operations in newly reclaimed lands, t!?c 
'Project authorities decided (on 6th April, 1966) to purchase Krishi tillers; 
reasons for which decision have not been kept on record. Use of these 
power tillers in Dandakaranya Project as supplement to bullock power w.1~ 

sanctioned by the Chief Administrator at a cost of Rs. 3.94 lakhs. Order 
was placed on a firm in Hyderabad (through the Director General of Sup- 
plies and Disposals) on 23rd April, 1966 for supply of 62 power tillers 
with all accessories by end of June, 1966 at a cost of Rs. 3.29 lakhs. Tkc 
power tillers were received in October, 1966 and the accessories in May, 
1967. The Director of Agriculture of the Projcct observed (December, 
1966) in his report on the power tillers that while the quality of ploughing 
and quality and output of harrowing work by power tillers are not com- 
parable to that of tractors their operational cost would be more than !hat ot 
tractors and as such they might not prove economicnl and adaptable in t!x 
Project unless "sufficient experience is gained in maintenance and oneration 
of these machinery". The Superintendent, Transport and Workshops, 
after technical inspection of thc power tillers pointed out in January. 1967 
that it would be inconvenient and uneconomical for the settlers to opcrste 
the machines which also suffered from a considerable number of inherent 
k fec t s  and shortcomings. Of the accessories received after inspectim. 6 2  
dry blades were not accepted (July, 1967) by the Superintendent, Trsns- 
port and Workshops, as the material used for the blades and the workman- 
ship were "very poor". 

1.79. Out of the 62 Krishi power tillers received by the Project, 16 
were taken to various zones for use, 3 were transferred to an o.vtside autho- 
rlty and 43 were lying at the supply base at Mana (February, 1968). The 



16 power tillers taken to the zones were not utilised for ploughing and 
h a r r o h g  but were utilised for supplying water for irrigation to settlers' 
fields and bailing out water in the construction works. The Project esti- 
mated the annual running and maintenance expenditure of the 16 powcr 
tillers at Rs. 39,000 (excluding depreciation, repairs and establishment 
charges). No hire charges were recovered from the settlers for supply of 
water for irrigation. The Dandakaranya Development Authority decided 
in Octobcr, 1968 to recover hire charges based on cost of propulsion ex- 
cluding the indirect charges and sought approval of Government and alltho- 
rised the Project Administration to effect recoveries likewise. Approval 
of Government and actual recoveries are awaited (January, 1969). 

1.80. The usc of the 16 power tillers for supplying water for irrigd'dwon 
seems to be unnecessary as 21 pumping scts acquired by the Project during 
1965-66 and 1966-67 were maintained and the response from the settlers 
for utilisation of water for irrigation of their lands was very poor. The 
pumping scts were utiliscd only for 0.19 lakh hours against their potential 
capacity of 0.62 lakh hours; the expenditurc on the wages paid for the '!I: 
tlme of the pumping sets was Rs. 61.685. 

1.81. The control of thc power tillcrs has been transferred from t!le 
Agricultural Organisation to the Construction Organisation of the Project 
in December 1967 for use in the latter organisation. Purchasc of thc 62 
power tillers at a cost of Rs. 3.29 lakhs did not thus fulfil the purpose for 
whicb they were acquircd. 

1 82. Project authorities explained (in January, 1969) that mn-  
utilisation of the tillers was mainly due to defccts in them. 

1.83. Apart from the above, 2 Japanese power tillers were tentatively 
allotted by the Ministry in November, 1965 for group farmicg in compact 
blcxks of 250 acres or more. Against this, 6 were supplied in Augusr 
1966 at a cost of Rs. 30,142. Of these, one was transferred to an outside 
authority in March 1967 and the other 5 wcrc lying idle sincc the time of 
receipt. 

[Paragraph 53 of Audit Report (Civil), 1969.1 

1.84. The Committee desired to know the reasons for purchasing 62 
power tillers with all accessories at a cost of Rs. 3.29 lakhs despite un- 
favourable reports by the I.A.R.I. about their suitability and when vt : was 
initially decided to try 3 or 4 tillers before these were purchased. In a note, 
the Department of Rehabilitation have stated: "in June 1965, the Depart- 
mcnt of Rehabilitation requested the Dandakaranya Project to cmnlunicatc 
their requirement of power tillers to replace bullocks for ploughing and 
cultivation as an experiment. The Project Administration indicated its 

.requirements as for 30 power tillers. In Maroh, 1966, the Agriculture 
Adviser of this Department pre.pared an outline scheme for a pilot project 



on the use of Japanese power tillers on the basio of group or individual: 
fanning. Tho scheme was discussed with the Project officers including 
Director of Agriculture and Animal Husbandry, hdaka ranya  Project on 
&I-1966. As a mul t  of tke discusions.. . . . . . .scheme was prepared 
which provided for the following number of power tillers for various 
zones: 
-- 

hblkingiri Umerkote Paralkote Pharasgaon 

Number of 
power tillers I 8 24 IS 

This included reserves against repairs and break-down. Thus a total of 
62 power tillers were, asked for. . . . . . . ." 

1.85. "It was agreed that power tillers could be used as supplement to  
bullock power in villages already established and as exclusive mcans of 
draught power for all tillage operations in new villages. It was recorded 
that the power tillers could also be used for:- 

(&) Pumping water for irrigation; 

(b) transport; 

(c) threshing; and 

(d) husking etc. 

Further it was expected that they would not only enable the tillage opera- 
tions to be completed in time for sowing but the tillage operations itself 
would be more efficient." 

1.86. As regards the question why the report about these tillers made 
by the I.A.R.I. was not brought to the notice of the Government by the 
Project Administration immediately after t h ~  decision to purchase thcsc 
tillers was taken by the Ministry, the Department of Rehabilitation hmc 
stated, "IARh adverse remarks were not brought to the notice of the Gov- 
ernment. The Chief Administrator, Dandakaianya Project has been asked 
to look into the circumstances under which the unfavourable report remived 
from the lARI in January, 1966 about the non-suitability of proto-type 
Japanese, power tillers was not brought 4, the notice of Government." 

1.87. The Committee enquired whether these tillers had been atiliscd 
before elsewhere and any report was obtained by the Project Authorities as 
to their suitability for the virgin reclaimed soil in DandalcarsrQa. The 
Depamtnt  have stated, "No such report was obtained. Agriculture 



Advises who had seen the power tillers was satisfied that p e r  tillers could 
operate effectively the loan and sandy loan soil and in the terraced 
plots of Dandakaranya." 

1.88. The Committee enquired whether any inspection of the tillers by 
the f i s  representative and the Project Engineer to ascertain the defects 
in the tillers has been carried out. In a note the Department of Rehabi- 
litation have stated, "Joint inspection of the power tillers was conducted 
initially in 1967 by the firm's representative 'and the Project Engineer. 
Subsequently, two more joint inspections--one in November, 1969 and the 
second in January, 1970, have been conducted associating the DGS&D's 
representative and the Agriculture Adviser Report of the same is under 
scrutiny and h a 1  decision is yet to be takcn. 

1.89. The Committee cnquired about the payments actually madc to 
the firm. T+e Department have stated. "Thc conditions prescribed an 
DGWD order mentioned that the stores will be complete in every res- 
pect assembly after sales service would be provided and full rcsponsihility 
would be owned by the manufacturers in respect of the design quality and 
workmanship of their machines for a period of 12 months from the date 
of their acceptance at the destination site. Terms of payment included 95 
per cent payment on proof of despatch to the consignee af tx final inspec- 
tion and t% balance 5 per cent on rcceipt and acceptance of stores in good 
condition. The actual payment has been made for Rs. 3,18,514 i.e. 
90 per cent of the value of the order. The DGS&D has further intimated 
that the firm's security deposit amounting to Rs. 16,435 has not been rclras- 
ed to the firm." 

1.90. Thc Committee wanted to know whether any review was made 
aftcr acquiring the Tillers in regard to the extent those were used or could be 
used and to what extent alternative uses could be made. In their note 
the Department of Rehabilitation have stated that the tillers "could not be 
N l y  utilised for ploughing purposes because of certain defects in the acces- 
sories found at the time of inspection. The firm was asked to replace thcse 
dekctive parts with good ones. Alternative uses to whioh they could be 
put were, therefore, tried and it was decided to deploy 16 of them for 
haulage and irrigation purposes. On enquiry from D.O.R. the project 
agreed to spare 30 powcr tillers to be used in the Rehabilitation Schemes in 
Andamans. No such transfer could, however, materialise. A Committee 
consisting of Agriculture Adviser, Department of Rehabilitation, Deprlty 
Chief Administtator, Financial Adviser, D.D.A. and Superintendent Trans- 
port and workshop, has been constituted to go into the question of utilisa- 
tion of these p w r  tillers afresh. The Director (Agriculture and Animal 
Husbandry) is also being coopted. The Committee has not yet finalised 
its report." 



1.91. In reply to a question wllethcr recovery of hire charges had been 
made. the Department have informed the Committee, "In accordance with 
,the directive of the D.D.A. in its 42nd meeting held in Octotcr, 1968, a 
proposal was sent to the Department of Rehabilitation to approve of the 
hiring of the power tillers by settlers at hire charges based on propulsion 
cost alone. After further examination of the matter, Department of Reha- 
.bilitation have suggested that attempts might be ma& to dispose of the 
power tillers with pumps to interested settlers on outright sale basis. 

"In the meantime, a few power ti!lerr; with pumps were ulilised for irri- 
gation purposes in the zones." 

1.92. Explaining the present position in rcgard to the utilisation ot  
these tillcrs, the Department haw stated, "Out of the 62 Krishi Power ti!lers. 
16 wen. sent into the Projcct operational arcas, 5 wcre transfcrrcd to the 
I.T.I., Msna and t'le remaining 41 arc lying in thc Mana Supply Rase. 
Attempts were made to transfer these power tillers to the Andaman Rcha- 
bilitation area and also to the Ministry of Food and Agriculture. ~ o r n e  
modifications suggested in the engines were also taken up with thc manu- 
facturers. As already stated a Committee has becn constituted to examine 
this matter. The recommendations of thc Committee constituted to s ~ g -  
gest measures for full utilisation/disposal of surplus of these machines is 
awaited." *,a I 

1.93. The Committee feel that a thorough investigation into this tran- 
saction is called for. 62 power-tillers costhg Rs. 3.29 lakhs purchased 
for the project have been found defective. The orders were placed despite 
an unfavourable report on the performance of these tillers received from the 
Indian Agricultural Research Institute which was not taken notice of. 
Government have stated that the matter is Wing looked into. The Com- 
mittee would like the investigation to be speedily completed and the find- 
ings intimated to them. 

1.94. The question of rectification d defects which is  stated to be 
onder examination in consaltation with the D.G.S.&D. and the firm's 
represtntative shonld also be energeticslly pursued. 

Non-preparation oi Proforma Accounts 

Audii Paragraph 
1.95. Proforma acoounts showing the working results of 5 schemes npto 

the year 1965-66 and for one scheme up to the year 1966-67 were prepar- 
ed by the Project authorities without reconciling the departmental figures 
with the account figures. According to the ordens issued by Government in 
June 1967, the Project authorities are required to maintain proforma ac- 
counts of all the schemes where there was income. Such accounts of some 



other schemes, viz. some industnial centres, follow-up cultivation, mecha- 
nised cultivation, fertiliser distribution etc. which cannot be termed a s  
service schemes, were not maintained. The working of some of the schen~es 
for which proforma accounts are maintained is mmtioned below: 

(i) Truck operution.-Mention was made in Audit Report (Civil) 
1966 about the loss sustained in this schcmc upta 31st March, 1964; the 
cumulative loss upto 31st March, 1966 was Rs. 66.53 lakhs. Rs. 60.57 
lakhs as hire charges for the period upto March, 1966 .have not so far been 
rccovercd ( A u y s t  1968). 

All the 156 trucks and 10 passcngcr b w s  purch~scd upto 1963-64 
were due for scrapping by 1963-60. The rc\dual value of thcsc vehicles 
at the end of September 1967 was Rs. 10.96 Iahhs. The cxpend~turc on 
purchase of spore parts along for repairs of these vehicle5 from October, 
1967 to Scpteniber. 1968 was estimated to be Ks. 5.85 lakhs (53 per cent 
of residual value of the vehicles). 

Thc p-.rformancc reports of thcsc trucks for thc period from Navem 
bcr, 1966 to Octobcr, 1967 s h o u d  that 

(a)  31 trucks did not jxrform any duty for 372 months i n  all; 
(b) 83 trucks rcn~ained idle for 336 months (out of 1,005 month6) 

in all for want of work; and 
(c)  33 trucks rcmaincd undcr r c p i r  for 131 months ( o u t  of 396 

months). 

Loss of Rs. 35,300 in 19 cn\c.$ of accirlentb to trucks was l e t  to hc 
regulariqed (August 1968), in S oihcr cases the loss has not been ase,scd. 

The other dep;rrtn~cnts of thc Proje~t  which rcquisitioncd the trixl;.; 
bad to incur heavy expcnditurc on transport as thc cost of plyin: c'rilrt\r 
vehiclcs for the rcturn journey had to be borne by those departments. The 
departmental records indicatc that private operators wcre forthcoming to 
transport at rates chcaper than the departmental rates. The departmental 
rates were ,hiphcr by 52 per cent during Fcbn~nry to December 1967 and 
by 89 per cent during March-April 1968. In view of this and also in 
view of the heavy repair and maintcnancc charges of thc vehicles, further 
continuance of truck operation calls for review. 

(ii) Consumer Goods scheme- 

Mention was made in paragraph 65 (ii) of the Audit Report (Civil) 
1966 of the loss of Rs. 6 lakhs sustained from the inception of the scheme 
in January 1959 upto the end of March 1964. The Public Accounts Com- 
mittee (1966-67) in paragraph 5.57 of their Sixty-Second Report (Third 
Lok Sabha) recommended that efforts should be made to run the scheme. 



.on a "no profit no loss" basis. The cumulative loss upto March 1967 was 
Rs. 18.09 lakhs. 

The following points have been noticed:- 

(1) Thc value of total shortages (godown, handling and transit) 
during 1966-67 was Rs. 93,900 which was 2.63 per cent of the 
total valuc of foodgram\ h;~ndlcd during 1966-67. 

( 2 )  Crcdit sales upto March 1967 were Rs. 6.34 lakhs; details of 
thcsc credit sales were not available with the department. 

Mcn'ion wns madc in pnr:tgr:iph 65(v) of the Audit Kcport 
(Ci\.il) 1966 of the loss of Rs. 6.22 lakhs sustained in the working of indus- 
trial schemes from September 1959 to March 1964. The Public ~ccount ;  
Committee (1966-67) exprcssed its renJct over this in paragraph 5.73 of 
its Sixty-Second Report (Third Lok Sabha). The cumulative loss upto 
M.wh 1967 was Rs. 35.60 lakhs (over 40 per cent of the mean capital of 
Its. 87.40 Iakhs). The following points have been noticed:- 

( I ) Althouph !n the profomla accounts Rs. 61.44 I;lh-hs h;tve bccn 
shown as tota! value bf finished products, details for Rs. 37.14 
I.lkhs o;lls wcr: avai!able. 

(2) 2,.190 amnuntion boxes along with 2,457 crates (value Rs. 1.05 
lakhs) manufactured between October 1964 and Junc 1968 
and offercd by an industrial centre were rejected (in batches 
from 1965) by the Director General, Ordnance Factories, due 
to de6xts and bad workmanship. These boxes were lying in 
the centre undisposed of (August 1968). 

( 3 )  Wood prescrvaCve ( v . 1 ~ ~  Rs. 0.53 lahh) was purhascd in 
1964-65. Rs. 0.40 lakh worth of that preservative is still 
lying unutilised (August 1968). 

( 4 )  Brass hinges (value Rs. 0.16 lakh ) were purchased in 1964-65 
although they were not required for use in any joblt*. 
ConsequenUy, these hinges were lying uautilised (August 
1968). 

(5) Bamboo chicks (value Rs. 0.1 I rakh) manufactured in excess 
up!o March 1967 were lying undisposed (August 1968). 

(6) MaoMnery (value Rs. 0.35 lakh) remained idle for about two 
years (August 1968) after closu~: of one centre. 

(7) Due to long storage timber (valrte Rs. 5.03 law) bas 
~ s e r v i ~ e ~ b l c .  



(B) Two new schemes, one for lime burning and brick manufacturing 
mci the other for manufacturing tiles and ceramics, were started from 
October 1965. The working of these s c h e m  showed a cumulative loss of 
Rs. 0.35 llakh upto the end of March 1968 (against the total investment 
of Rs. 0.75 lakhs). During October 1965 to March 1968 the value of pro- 
duction was Rs. 7,400 while the d i m t  charges were Rs. 36,000. 

(iv) F o r ~ s t  Organization Scheme- 
Mention was made in paragraph 65(iv) of the Audit Report (Civil) 

1966 of the accumulated loss of Rs. 9.59 lakhs for the period from June 
1959 to Miarch 1964. The Public Accounts Committee (1966-67) in 
paragraph 5.46 of their Sixty-Second Report (Third Lok Sabha) recom- 
mended that proper assessment of the working of the scheme should be 
undertakcn and steps taken to avoid such loss in future. The scheme sus- 
tained a cumulative loss of Rs. 16.23 Iakhs upto the end of 31st March, 
1966. A difference of Rs. 2.25 lakhs ( in  the fiprc of thc clcq'nz stock) 
bctwccn the departmental accounts and the, subsidiary records was not re- 
conciled (August 1968). The loss would increase further i f  this difference 
is not reconciled. 

1.96. A review of the departrncntal records disclosed the following:- 

( I )  The outstanding debit of Rs. 21.10 lakhs on 31st March, 1964 
for supplies made to other organizations of the Project increas- 
ed to Rs. 25.86 lakhs on 31st March, 1966. 

(2 )  Out of 6.28 lakh ballies procured between 1959 and 1965 for 
Rs. 4.41 lakhs for utilisation in Project works 30.146 ba11im 
(procured between May 1962 and September 1966) costing 
Rs. 16,818 1 became unsenicxable and 15,000 ballies (procured 
upto 1962) costing Rs. 12,600 which were sold by auction 
fetched Rs. 1,700 only. 

a [Paragraph 54 of Audit Report Civil) 1969)] 

1.97. In reply to a question by the Committee regarding non-prepara- 
tion of proform accounts, the Department of Rehabilitation in a note 
have stated: 

"Dandakaranya Development Authority is a rehabilitation pro- 
ject. In the year 3961, the Government &died that it is 
not a commercial scheme. In June, 1967, however, the Gor 

ernment dacided that in such schemos, whm there is income 
tho paoforma accounts should be kept. Later, in September, 
1967, the Comptroller and Auditor General obswed that the 
proforma accomls should b prepared in oomrnedal form i.e., 
in proper E"rofit and Loss Acwunt and Balauce sheet forma 
Them we= cortaia Merences of Opinion betwcen tho Em- 



cia1 Adviser and Chief Accounts Officer, Dandakaranya Deve- 
lopment Authority and the Deputy Accountant General, 
Dandakaranya Project, regarding the schemes for which pro- 
forma accounts should be prepared, the manner in which 
they should be SO prepared and the date thereof. The matter 
was discussed with the Accountant General (Orissa) on the 
12th and 13th January, 1970. The result of the discussion 
has been communicated by the Project authorities to this 
Department. Accountant General, Orissa, has been requested 
to confirm the record of discussion. Action is also being 

taken to examine thc points raised by the Financial Adviser 
and Chief Accounts Officer of the Project." 

It is understood from Audit that Accountant General, Orissa has since , 
confirmed the record of discussion. 

1.98. The Committee have earlier in this Report referred to laxity in 
financial control in the Project. The fact that proforma accounts haw not 
been drawn up for a number of commercial schemes in operation since 
1960-61 indicates how unsatisfactory the position is. The Committee 
would like the project authorities without further delay to finalise the form 
of accormts and have them prepared. The Committee have already em- 
phasised & necessity for the expeditious preparation of these mecounts in 
paragraphs 1.21 and 1.30 of their Sixty-Sixth Report (Fourth Lok SabBa) 
The matter does not brook further delay. 

Truck operalions scheme: 6 

1.99. The Comniittec have bcen apprised of the followin,n position in 
regard to this scheme by Audit: 

"The cumulative loss sustained by thc scheme upto 31st March, 1966 
was Rs. 66.53 lakhs. Hire chargcs of Rs. 60.57 lnkhs for the period upto 
March, 1966 had also not bcen recovered upto August, 1968. 

"The Project Administration contended (January, 1969) that the loss 
of Rs. 66.53 lakhs as brought out in the Audit paragraph could not be 
accepted for the following reasons: 

(a) Bulk purchases of p o l ,  oil and lubricants is made against 2 
sanctions, one for truck operations and the other for project 
vehicles and that the total expenditure on petrol, oil and 
lubricants should be allocated between trucks and other 
vehides in the ratio of 40 : 60 (on the basis of mileages done 
in 1965-66 and 1966-67). (Separate records showing the 
consumption of petrol, oil and lubricants by tmcks and pro- 

I -: , jt%t vehicles have not howevrt been maintained). 



(b) The total expenditure ua& the minor heads of accounts 
B-2-Establishmtnt and B-5-Miscellaneous had been appor- 

by Audit. in the ratio of 60 : 40 between truck opera- 
tions and other project vehicles. Since the number of vehicles 
on road on 31st March, 1966 ( 149) was more than 1& times 
that of trucks (95) the running establishment should, accord- 
ing to the project authorities, be apportioned in the ratio of 
40 : 60. * 

(But Audit considered that the trucks are supposed to ,do heavy 
dutly jobs and the incidence of repairs, replacements and ser- 
vicing will be much more than lqghter vehicles. In the pro- 
forma accounts for the period ending March, 1963 a ratio of 
45 : 55 was adopted by the Administration, In the subse- 
quent year's proforma accounts, the a t i o  was 50 : 50). 

(c) Interest should be charged on the direct capital outlay for the 
fixed assets acquired for the scheme. But for levying interest 
in accordance with the normal procedure, Audit has taken 
into account the net drawals during the year. 

( d )  The vehicles might have depreciated in the books theoretically 
but most of the trucks are in good condition and would run 
for several more years. Their .present market value would 
not be less than Rs. 25 lakhs. 

All the 156 trucks and 10 passenger buses purchased upto 1963-64 
wcre due for* scrapping by 1968-69. The residual value of those vehicles 
at the end of September, 1967 was Rs. 10.96 lakhs. The expenditure on 
purchase of spare parts alone for repair of those vehicles from October. 
1967 to September, 1968 was estimated to be Rs. 5.85 lakhs (53 per cent 
of residual value of the vehicles). 

"The performance reports of the trucks for the period from November, 
1966 to October, 1967 showed that: 

( a )  31 trucks did not perform any d u b  for 372 truck months in 
all; 

(b)  84 trucks remained idle for 346 truck months (out of 1,008 
truck months) in all for want of work; and 

(c) 33 trucks remained under repair for 131 truck months (out of 
" 396 trwk months)." 

1.100. The Department of Rehabilitation, in a note to the Committee, 
#ave on the other hand stated as follows: 

"The Project operates its trucks particularly in amea which ara 
"rerficrta aod which do I K ~  hala developed conunuBicatioru. 

*4 LF -4  



The private operators are virtually absent from the area and  
it becomes obligatory to run the scheme of Project trucks. 
fact, the running costs are more in the operational areas be- 
cause of heavier wear and tear. Moreover, the rum consist 
of mostly of goods and materials like cement, oil, CGX sheets, 
consumer goods etc., imported into the zones with little 
counter-balancing export materials, thus making the opera- 
tions less viable. So prima facie, taking into account the 
conditions in which the Project Administration is placed, 
there seems to be no case for comparison with Private opera- 
tors. Efforts are, however, being made to keep the opera- 
tional costs as low as possible. . . . . . . . . .Use of private trans- 
port wherever and whenever possible has been permitted 
especially from the railheads to zonal headquarters." 

1.101. "The Project purchased 156 trucks in various stages upto 1963- 
64 and these are being run continuously for various project works. The 
truck operation scheme was first reviewed in September, 1965 with refer- 
ence to the past and programmed work load, actual utilisation and the 
condition of the vehicles just prior to the amalgamation of mechanical 
divisions. On the basis of this review, it was decided to make available 
on an average 80 trucks daily, during the working seasons, azainst which 
a total of 108 vehicles were made available. It was also decided that the 
25 trucks which had become beyond economical repairs either due to 
accidents or having become obsolete would be put up for condemnation 
after finalising rules for condemnation. During the workhg season of 
1965-66, in the peak period, on an average 85 trucks were being utilised. 
The position of trucks with reference to the past work-load and actual 
utilisation was again reviewed in September, 1966. Due to the improved 
facilities available in the Central Workd~op and throu_& the Zonal Work- 
shops, it was possible to increase the number of vehicles on road. Due 
also to the increase in the over-all workload in the Project, it was decided 
to make available 100 trucks daily on an average, during the working 
season 1966-67. Similarly, for the working season 1967-68 also it was 
decided to make available 100 trucks on an average after a thorough 
review in September, 1967. However, during the review conducted in 
September, 1968 it was decided that for the working season 1968-69. only 
80 trucks would be made available on an average in view of the fact that 
certain important scheme like consumer goods etc. had tapered down. It 
was also decided that apart from the vehicles earmarked for condemnation, 
15 working trucks would be declared surplus and the Ministry would be 
requested to explore the possibiity of transferring these trucks either in. 
the unrepaired or repaired condition to other rehabilitation centres of the 
Ministry. Out d these 15 trucks, two trucks have already been transferre& 
to the Industrial Training Institute, Ambapda, for beix utiliscd f o ~  



45 
demo.mtration purposes. It has also been decided that 5 out d the re- 
maining 13 trucks, would be converted 'into Medical Vans to be utilised 
as replacement for the ones that are due for condemnation. Subsequently 
during the programme planning for the working season 1969-70, it has 
been decided that we should not resort to conversions of these old and 
,obsolete to model truck and hence these trucks would be available for 
being declared surplus and for being used in other rehabilitation centres 
if there be any such need. - .  . 

1.102. "During all the reviews conducted, specific care was taken to 
see that vehicles which had become uneconomical for rcpairs either due 
to accidents or obsolescence are withdrawn from the effective fleet strength 
and earmarked for being put up for condemnation. The latest review con- 
ducted in September, 1969 has revealed that in all 30 trucks have become 
duc for conden~nation. Taking into consideration the 15 working trucks 
which have already been earmarked for being declared surplus the effec- 
tive fleet strength out of the total of 156 as on date would be 111 trucks. 
During the working season 1968-69, though we had made available upto 
80 trucks daily during the peak period, the demand from the Construction 
Organisation and Dam Divisions were very heavy during the last three 
months of the season. In fact, they could havc utilised as much as 100 
trucks daily during that period, which we were not in a position to supply. 
For the working season 1969-70 we have a demand for more than 100 
trucks to be made available daily." 

1.103. "For the working season 1968-69, a selective relaxation was 
given for using private transport in respect of schemes which were work- 
ing on conlmcrcial basis after obtaining specific approval of the Project 
Head Quarters. In view of the fact that transport contractors have come 
forward for transportation on National and State Highways at competitive 
rates, a further relaxation has been allowed for the coming working season 
wherc the Departnxnts have been allowed to hire private transport for 
project work, in the interest of economy. It is relevant to mention here 
that from the inception, all the Departmental works and transportation are 
being handled by departmental trucks. In those days, no private trans- 
,porter was over available for transporting the materials since there wem 
practically no roads and the vehicles had to ply almost cross-country. With 
the improvement in the roads and opening out of the zones, the Commer- 
cial Transporters have started quoting competitive rates after 1965 and 
we have dso started reviewing our truck operation scheme simultaneously. 
Even now, in spite of good road conditions upto the Zonal Headquarters, 
no private contractor is quo* competitive rates for internal distribution 
and for this purpose we have to depend purely on departmental transporta- 
tion." 



1.104. "For the last three working seasons, more than 60 per, cent td 
the load on trucks is from rbe Construction Wpsrtmeqt who are under- 
taking the works through settler group k a w  system. TIE resources k$ 
the group leaders b e i i  very limited for transportation of construction 
mat- from the quames to the worlsites, mss the department makes 
available the necessary trapsportation, it is feared that the entitre system 
may collapse. For this purpose, no contractor worth the name will ev& 
risk his vehicle in the far interior on cross-country roads and hence as 
long as we continue to do these works in the interior of the Zones and 
continue settler-group leader system, the department will have to provide 
transportation." 

1.105. "It may be relevant to mention here that apart from reviewing 
the utilisation aspect of the trucks, we are constantly reviewing the plan- 
ning, expenditure and procu~eruent of spare parts and other items keep 
ing in view only the effective fleet strength. Even the available stores is 
reviewed keeping in view this fleet strength." 

1.106. "As regards esiablishn~ent expenditure also, we are constantly 
reviewing the position and taking suitable action to keep it as low a 
level as possible. The Staff Inspection Unit of the Government of India 
who visited the Project in 1967-68 reviewed the whole staff pattern oi 
the Transport and Workshops organisation and taking into account the 
actual work-load handled in the Trucks side also have fixed the strength 
of drivers, cleaners, mechanics and other staff. The further reviews con- 
ducted departmentally also indicate that the existing staf? strength is the 
absolute minimum for the organi~~ition." 

1.107. "Summing up, it may be stated that after taking into consi- 
deration all these factors stated above, we have to continue running at least 
80 trucks on an average daily, which would be the maximum that we can 
provide out of the effective fleet strength of 111 trucks." 

1.108. "There are differences in the accounts prepared by Audit and 
one that had been prepared by the Project. Certain allocation of 

expenditure between the truck operation scheme and the other activities 
of the Organisation had been done by Audit in arriving at the working 
results for the period ending with 31st March, 1966. It may be seen 
from the proforma account prepared by thefinancial Adviser that the 
loss to the end of March, 1966 would be Rs. 4.26 iakhs only. Debits 
amounting to RB. 7.19 lakhs (pertaining to the same period) could be 
raised agiinst the Departments concerned only after 31st Much, 1966, 
aft& tracing some d the missing Log Books. In c&d, there was no ba 
during the period pointed out by Audit." 



1.109. As to the q~k8tioa rvcovery & h@c c@geq, the %81t- 
m n t  b a n  apprised the Committee of the following position: 

'"& latkst positid of outsta&i@ in r e w  of debit bias of 
hire charges is that a tbtal amount of h. 53 lakhs is dae 
for r b v k r y  from other Organisations. Vigorous efforts have 
led to some improvement in the position of acceptances, how- 
ever, greater improvement is being aimed atn. 

1.110. "Recently the Financial Adviser and Chief Accounts Weer 
has prescribed a new procedure as per which the Transport and Work- 
shop Organisation will send debit bills in triplicate to the accepting autho- 
rities who will record their acceptances on 2 copies and send one each to 
the Transport and Workshop Organisation and the Financial Adviser and 
Chief Accounts Officer for adjustment by the latter straightaway. Careful 
watch over the acceptance and adjustments of the debits raised would be 
Rept by Superintendent, Transport and Workshop, to ensure that it does 
not p into arrears". 

1.1 1 1. In regard to the data furnished by Audit regarding idleness of 
trucks, the department have explmed to the Committee that "the Audit 
observations am that: 

(a) 31 trucks did not perform any duty for 372 months. 

(b) 84 trucks remained idle for 346 months out of 1008 m~fiths 
for want of work and 33 trucks remained under repairs for 
131 months out of 396 months. 

The above, in fact, means that duriug twelve months 31 trucks did 
not perform any duty, 84 trucks remained idle for four months and out 
of the several trucks repaired in the workshop in 33 cases the time taken 
nras four months or so. 

1.1 12 Following basic facts will facilitate proper appreciation of the 
issue. Those trucks that have outlived their life are withdrawn from the 
Uperatiopsl k t  for condemnation and disposal and bench perform no 
duty whatsoever the*. That explains nan-peffarmance of duty by 31 
W c k  in the entire year. During monsoon, the field activity due to heavy 
monsoon ebbs down and heme tmclcs do m t  have enough work in four 
kontbs period, whfch is u d h d  for major repair of the vehicles where 
necessary. This &plains the iincnm of 84 trucks for 346 months. Major 
cwerhaols of tracks L a tImdnking job and where licpare parts are not 
reidly availabile some bocks m a i n  ih the wwkshop Bor four or five 
mntfis. Out of tbe dZnieral tmcb repaid, mpPir of 33 trucks took on 
j f i ~ ~ ~ d t t e i i > ~ l e a a a a a t r n a $ r o v a r h a ~ l s a n d t i m a  
hDvolpCd in pnmmmant d spare puta. 



1.1 13. Thus, there is no question of low utilisation of trucks or delay 
in their repairs. It is, however, understood from Audit that out of 346 
months when 84 trucks remained idle, only 143 months pertain to monsoon 
period, ie., 1st July to 31st October. The idleness was not confined to 
monsoon period as claimed, but it covered other period also almost evenly. 
As regards condemnation of trucks, the Department have stated: 

"A total of 30 trucks are being condemned and another 15 are being 
declared surplus. 

No staff is employed against the surplus and condemned vehicles. 

1.114. Proposals for the write off of the value of these trucks after 
recommendation by the Condemnation Committee are processed from time 
to time. Disposal will be arranged according to the Government instruc- 
tions." 

1.115. The Commiftee are not convinced by the view expressed by the 
Department that there was no loss on the Truck Operation Scheme. As 
pointed out by Audit, a consistent principle has not been adopted by the 
Project Administration in apportioning the expenditure an repaim, re- 
placement and servicing between trucks and other lighter projed vehicles. 
Systematic records of Petrol, Oil and 1,ubricants consumption have also 
not hem kept. Besides, adequate allowance does not also appear to have 
been made for depreciation of the trucks. 

1.116. The Conunittee would like the project authorities to settle in 
consdtatioa with Audit the principles wbih  should govern tbe aflmtion 
of common items of expenditure and the basis for determination of depre- 
ciation, interest charges, etc. Based on he&, correct proforma accounts 
for truck operations should be drawn up expediiously. 

1.1 17. Four other points emerging from the data furnished to the Com- 
mittee need attention: 

(i) Out of 346 months when 84 trucks remained idle only 143 
montbs pertained to monsoon period. The M l e ~  was 
Lbm mt roafiDed to moasoon period as clnimed by the Lk- 
partmcot bd it covered otber p h d  a h .  



.(P) 30 troelm have been colpdemnedi aod Mdhh 15 decked ser- 
plua (out at tbe total fleet of 156 trucks). Tbcee sboold be 
Immediately dlaposed oE. 

(iv) The trucks are used for tesElsport operations in plow areaa for 
whicb tntck opaato18 are stated to be ofhxbg very mm- 
petitive rates. The scope for the maximum of private 
transport s b d d  be examined and on that basis the neces- 
sity for the present fleet strength reviewed. 

Consumer Goods Scheme: 

1.118. The Committee enquired whether any permissible limits for 
shortages have k e n  prescribed for godown handling and during transit and 
If so, what are the limits. In a note, the Department of Rehabilitation had 
stated: "With a view to fixing some norm about losses in godown handling, 
the matter was taken up with the Ministry of Food and Agriculture (Depart- 
ment of Agriculture) and also the Food Corporation of India. They have 
intimated that no norms have been fixed and each case has to be considered 
on its merits. Under the circumstances, no limit could be prescribed. For 
handling of seeds, howevcr, we have prescribed 3 per cent. limit for handl- 
ing and transit losses." 

1.1 19. In regard to the extent of shortages during 1966-67 and 1967-68, 
the Department of Rehabilitation had furnished the following statement: 

Item Q-y  of trnnnit Percentage Qty. of po- Perctntage 
short age down hand- 

liw chort- 
a% 

Paddy . . . . . I-90-000 o.*% 120-86-075 1.01% 

1.120. 'Since proforma accounts for  1967-68 has not been finalised as 
yat, the shortage for that year cannot be pointed out at this stage. 



1.121. The Committae mdd tb Ylabzo tb8 e*tamc of. d t  during 
$966-61 and 1967-@,,fhe amomt realised andv how the balance is p r o p o d  
#r be realised in t& absence of detqils of crdit sales. In &it note, the- 
Depapent of Rehabilitation have furnished the following information: 

1.122. "The total credit sales during 1966-67 comes to Rs. 1,85,031. 
During 196768, the amount so far available is Rs. 63,585. This fiwe 
is likely to change after the information is received from two zones 
(MaIkanglri and Umerkde). The recovery on account of credit sales on 
foodgrab etc., comes about Rs. 3,94,156.. . . .As regards balance to be 
realised, a fair percentage (Rs. 2.25.941) was on account of sales to dis- 
tressed families and P.L. families upto 1966 during drought years. The 
case has already been referred to the Ministry for regularisation." 

, 1.123. The C o m ~  note h m  the fnformntion furnisb6d by Aedit 
credit sales to the exteat of Rs. 634 laltbs were made under the con- 

miner pods scheme and && loll details of these are not awilable. It bas 
stated that tbe case hPs been referred to Govormnent for regularisatiw. 

It sboald be exPmined on what aotbority these d e s  were p e m b d  and 
wbetkr tbere h e  been leakages. Appropriate action should be taken 
tlrtlPPfter. 

1.126. The Committee wantad to know wbether the cumulative loss of 
Rs. 35.60 lakbs upto March, 1967, pointed out by Audit has been veriliod. 
In their note, tbe Dq#trtment of Rehabilitation have statad that "as a d t  
of preliminary vcrificaticm of the figures and proforms acunu~ta preparrd 
by Audit, certain dismpaaciej have come to li&t. Pdinrt the veri- 
fication of the figurra the amount ai loss as 'w~wked out by Audit canuot 
be accepted." 



1.127. At the instance of the ~ommittee; the Department of Rthabili- 
tadon have furnished the fo110wing statement showing the idwtrits open& 
dr;d clW during the period from 196065:  

S1. No. Name of the Indu~trial Centres Date of Date of Rcrmrrb 
opening closure 

- 
1 z 3 4 5 

Cnduttrial Centre, Umerkote . 20-12-61 April. 1567 

Weaving Centre, Munuma . . 18-12-62 31-10-67 

Chattabeda Weaving Centre . . 18-12-64 31-3-68 

In3u~r ia l  Centre, Borcgaon . 1-9-59 . . Continuirg 

Wtaving Cmtre, Rorcgaon . . April, .. Mergedwith 
1 960 I/C, Bore- 

goan con- 
tinuing 

Weaving Centre, Jue~pni . . . July. Apri 1, 
1963 1 968 

Weaving Czntrc, Narninpur . March, 1-8-66 
1965 

Oil Extraction Centre, Ambaguda . May, Jsnrarp, Trtnrfc.icd 
1962 1965 to R.I.C. 

Industrial Centre, Ambrguda . . Auguat, . . Continuing 
19'54 

Industrial Centre, PV. 32 . 



19 Barnhoo M ~ t t  ing Scheme . . .  April, & May' 62 

-20 BiriMaking . . . . .  13-8-61 Jan., 63* 

21 SisalFibre . . . . .  Dec. 60 

22 Sales Ernpriurn,Jaypore . .  30-5-63 Transferred to 
Sunsbeda 
On 9/66 

23 S ~ i e s  Emporium, Jagdalpur . . 23-9-65 . . Continring 

24 Paddy Husking . Jan.'Go IC-5-61 

1.128. It has been stated that year-wise expcnditurc on the various . 
schemes which wcre given up is not available. The following data about 
over-all year-wise expenditure of industr'es including Mana Camp has bccn 
furnished: 

Rs. Rs. Rs. 

1.129. As regards the reasons for closing down the industries and the 
s t e p  taken to remove these difficulties, the Dcpanment af Rehabilitation 
.have stated. 

"Industrial Centres were started with a view to provide employment 
facilities to Displaced Persons pending their rehabilitadon in 



thc Zones, to impart training in useful trades and to settle 
some of the small trade families, wherever possible. There 
are many reasons why some of the Industrial Centres had 
to close down. Due to remoteness of the area, the procure- 
ment of raw materials and sale of finished products becomes 
costly. As the Displaced Persons who were to work in the 
Industrial Centres, were unskilled, their productivity was 
comparatively small. Many schemes were pilot schemes and 
after being found unworkable had to be closed down. 

"Some Centres were opened to relieve thc distress by way of giving 
them some employment and had to be discontinued after the 
emergency was over." 

1.130. Thc Committee observe th8t no details are available with tbe 
project authorities in respect of goods worth Rs. 24.30 lakhs shown in 
the accounts as manufactured under the Industrial Scheme. This amounts 
to more than a third of the total value of gods manufactured under tbe 
scheme according to the accounts, Le., Rq. 61.44 lakhs. The matter needs 
thorough investigation and the Committee would like to be apprised of 
the resultrr thereof. 

1.131. I l e  data compiled by Audit shows that this scheme incurred a 
cnmalative loss of Rs. 35.60 lalchs upto end of March, 1967. The project 
authorities have, howcver, not accepted these figures, which are stated to 
be under verification. It Is regrettable that the Project authorities did not 
keep any systematic record of the receipts and outgo under the scheme 
in which substantial investment took place year after year. The Committee 
would like the accounts to be overhauled withh! a period of six months a d  
tbe corm picture of the working of tbe scheme to be presented to them. 



1.133. The Committee have been apprised of the following position in 
regard to this scheme: 

"The accumulated loss su&ained by the scheme was Rs. 9.59 lakhs. 
from the inception in June, 1959 upto March, 1964. The 
cumulative loss upto 31st March, 1966 was Rs. 16.23 lakhs." 

The, Department have, however, stated that "the working mults of 
the earlier years upto 1965-66 have not yet been worked out 
due to various discrepancies which am under reconciliation." 
They have also stated that "it is not possible to 6nalise the 
working results of 1966-67 and 1967-68 at this stage." 

1 .I 34. As to the necessity for continuance of the scheme, the Committee 
have been informed of the following position by the Department. ? 

"At the time of Programme Content discussion, the working is 
reviewed each year. As quite a large number of houses are 
yet to be constructed and procurement of building materials 
and timber requirement is necessary for other Departments in 
the remote areas where the Departments are working, i t  is not 
possible to do away with the procurement by Forest9 Organi- 
sation." 

1.135. The Committee wanted to know the extent of the outstanding 
debits for supplies made to other organisations of the Project from the 
scheme as on 31st March, 1968. In a note, the Department of Rehabilita- 
tion have stated: "The total outstanding debit as on 28th February, 1970 
for the supplies made to other organisations of the Project upto 31st March, 
4968 amounts to Rs. 1032,807.'' As regards the difficulties in getting the 
clibits accepted and aldjusted in time, the Department had stated: "In the 
ipitial stages due to all round rush and lack of experienced staff the debits 
a d d  not be faie and accepted. Later on whcn they were raised, their 
h& with the. departments, which had received the supply, became a time 
consmning proce*ss. As a .& it is taking time. htructions have been 
issued tp the orgadisations to-give top priority to this work." According to 
Audii out of 6.28 lakh baUia 'procured under the schane between 1959 
and 1966, 30,146 (cost Rs. 16,881) became uILSettriceabb end 15,W 
ballies (cost Rs. 12,600) were sold by auction for Rs. 1,700. wlaining 
tbe position, the Dephnent have stated: 'The .proamwmnt was made 
cark on the b&s of the k$cijpaicd indwtb  as per p~ogramme. The 
acaval arrivals of d i q h c d  pc&m were erratic. As a result, rome b a l k s  
could not be utiliaed during tbe, S$r of tIdrsctSm ThGee Was being 
perishable, in some cases, they b e h e  e b k .  Tbe O V ~  podsi~a 
m Fespact at unserviceaMe balks is that the figure oompmcd with entire 
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procurement comes to hardly 6% as against the permissible margin ol 

1.136. The Foreat OrQBnhastim Scheme ts another of a wmber al 
s e b e ~  the ~ o r l u i g  r~wlts d wbkh are not wsceptfbls d ~eriAcattoP h 
the absence of any systematic accwts. The data fanniehed by Aad& 
m d d  indicate thut, upto March, 1966, the scheme ran up a loss of Rs. 16.23 
IaWls. The Committee wouhi We the accounts to be speedily drawn mp 
and mePslnes taken to arrest the losses. 

1.137. The srheme was started in tbe context of large scale construction 
of houses underSIlken by the project for the parpose bf pesettlememt. A 
careful appraisal of the fufure scope £or the scheme is called for, In fbe 
ligM of the plans for resettlement to be evolved on the basis of an o v e r 4  
perspective plan earlier suggested by the Committee. 

Newly purchased tnat.11incr.y ;I~~clorerl sicrplus witlloics use. 

Certain machinery, equipment and accessories purchased by the Indus- 
tries Organisation of the Projcct f ,r Rs. 1.63 lakhs during June, 1965 to 
March, 1966 were not utilised (January, 1969); they were declared 
surplus evcn before install3tion. The details are given below:- 
- --- - --- - - - - - -- - -  - - --- 

Machinerylequipmcnt purchazcd Remarks 

(Amount) 
(i) (a) Sus0niT.g kilns 

@I. 65,200) 

A ~ a i n s t  the indent placed by the Project 
mthoritics in Dccemhrr , ry64 the Dim-  
tor C h w a l ,  Supplics and Disposals, 
placed o r d m  on a firm in May 1965 for 
rn.o timber seasoning kilns. The kilns 
were supplied by the fum in October 
1967 but the equipment received in 230 
~xkagm have neither been checked n m  
ins:.lled by the Project authorities; even 
pachgcs hare not been opened. As 
rhcm was no wor& to feed the kilns, 
thew were dedarcd ~rphrP in Mad 
1967 but have not been disposd of to  
far (Janupnt, 1969) 

(b) Boiler The Project urchased t h e  between June 
1965 and hpuch, 1966 for use .long with 

(Rs. 2 3 , ~ )  the suroning Lilno. Thtre were dechrrd 
(c) Wood proervutivc surplus due to non- camireionme of the - kiln& 
a\. 40,m) - 



(iii) Bomboo splitting machines 

(Rs. 16,500) 

- - -- 

(i) Drop hammer In January, 1966 the h o j c a  purchawd a, 
drop hammer for the Industrial Train- 

(Rs. 17,b) ing Institute. Ambaguda, from Alipore 
Mint (where it was surplus) through t h e  
Director General Supplies and Dispo- 
sals, although the electric energy re-- 
qnired for the equipment was not avai- 
lable in the Institute. Subsequently, 
the institute obtained (March, 1967) a 
spring hammer suited t o  the power avai- 
lable locally. The drop hammer.was de-- 
clared surplus in November, 1967 even 
without opening the packages; it has not 
so far bcen disposed of (January, 1969) 

* 
On an indent placed by the Proicct in July,. 

1960 the Director General, Supplies 
and Disposals, placeJ orders (on a Calcutta. 
firm) in July 1961 for a set of bamboo 
splirtinp machines which WCR to  he im- 
po r t4  from Japan. Initial inspecficm of the 
machines was to be made at the firm's 
prcmists 11). the Director of Inspection, 
Tnkyo hefore dcqpatch and final inspection 
hr rhc IXrector of Inspectinn, Calcutta. 
Thc niachincs were rejcctcd by thc 
Direcfor <>f Ifispection, Tokyo, after in- 
specting three timcc, the last rcicrtim 
hnrinp been mode in Mnv. 1964. Thc 
Project wanted tn cancel the order (De- 
crmhcr. 19641 on the considerntion that 
thc machme~ were not svitahlr, hut could 
not do  co as in thc meanwhile, the IXrcc- 
tcr of Inspection, Tokvn, had irs.pt,.trd 
it in Octolwr, 1961 a ~ d  had also given a 
cenificatc nf inspccrion. Thc machines 
dc5:wchd bv the firm wcrc rrcciwcl in 1 he 
Prc+ct hernccn June, 1965 and Oc~<+er, 
rghq. Thc marhinm were nor installed 
and wcrc declart.(l surpUs Julv 1c67 
thcy hare nor been disposed of so far 
(January, 1969). 

(Paragr~ph 55 cf Audit Report (Civil xuhc;) * * - _... . . _ ._ . _ __ 
1.139. The Committee have bcen informed in a note that orders for 

seasoning kilns, boiler and wood preservatives were placed as fo l l~ws:  
- -.--- -- - - - 
Month of Month of 

Inden t Supply 

K i h  . . .. . . . . . . Dcccrnber Oaober, 
1944 1965 

Boiler and wood preservatives . . . . . . May,rg6~- Between 
June.1965 June I% ma kucil 

lp66 - 
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It bas been etsted that the indents fa the foregoing items ware p w -  

iu tho context of orders received from Director Generlrl, Ordnance 
Factories for supply of ammunition boxes and crates. ''> initid) 
supply order for ammunition boxes and crates was placed on the Project 
by the Director General of Ordnance Factories in April, 1963. The 
Project Administration was assured thereafter that further orders would- 
eollow. It was on the basis of this rtssurancc that arrangements to buy 
the kilns, boiler and wood preservative were made." As to the actual 
orders received, it has been stated that two orders were received from 
the Director General, Ordnance Factories, one in April, 1963 for supply 
of 10,000 ammunition boxes and another in October, 1964 for 600 crates 
every month upto December, 1964. Against the first order, 9,216 boxes 
were supplied (8,200 by Se'ptember, 1964) and the order for the balance 
surrendered against the second order for crates, 3,400 numbers were 
supplied by April, 1966. A third order for 35,000 Nos. of ammunitim 
boxes was also placed by the Director General, Ordnance Factories in 
April, 1965, but this order was surrendcred. 

1.140. The Committee enquired when it became known that the Pro- 
ject Administration could not manufacture ammunition bnxcs according 
to defence requircrnents. In a note, it has been stated: 

"The initial supply order for ammunition boxes and cratcs was 
placcd on thc Project by Director Gencral, Ordnance Factories in April, 
1963. . . . . Subscqucntly, the ratc'u in the tcndcrs submitted by the 
Project Administration for supply of ammunition boxes and crates of 
different typcq were found to be higher than thc lowest quotations. Dur- 
ing negotiation with thc Dircctor Gcneml. Ordnance Factorieq, the 
Project Administration undertook to m:tnufacture 1,000 pr7totype boxes 
and workcd out the revised ratcs on the basis of their cost of manufacture. 
The Director General, Ordnance Factories promiwd to reconsider the ra:es 
of the supply order on the bagis of our revised figurcs of costing for 
manufacture of the 1.000 prototyp boxes. Howcvcr, as in subequcnt 
discussions the acceptance of higher ~;I!CF according to our calculntions 
were ncy agreed upon, the Project Adrninidration was obliged t~ surrcnder 
orders for the remaining boxes in January, 1966, as thc rates offered were 
not found economic. One of the reawns for the increxie in the rates 
wag the increase in the o?rt of mw mnterials and labour. 'It will be seen, 
therefore. that the deal fell through only because of the difference in the 
rates. . . . . .As the balance order was surrendered to the Director General. 
Ordinance Factories in January. 1966, by when contractual obligation ha& 
gone wry far, orders for supply d boiler and pnscrvativc could not be 
cancellad.' 

1.141. In reply to a question whether the Wet. kiln and prrsemtives 
had been disposed of, It has been stated: "The kilns were twice pat to- 
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auction by the Director General of Supplies and Disposals but so fan they 
h v e  not been able to dispose them of. Now the Director Oeneral, ~upplieu 
and Msposals have proposed that the machines should be shifted to Wpw 
or nearabouts. . . . Tfie boiler and tbe wood preservatives have not yet been 
disposed by the Director General, Supplies and Qisposals. These will be 
again put to auction fixed for March, 1970 by Director General, Supplies 
and Disposals." 

1.142. The Committee pointed out that even the packages containing 
the kilns were not opened and asked how the project authorities could 
be sure that there were 140 shortages in or damages to the equipment. 
The Department have replied: "Contract with the supplier was both for 
the supply as well as installation. Full payment for the supply was not 
made. Thus, in view of the security and the fact that the firm itself would 
be installing the kiln, it was not thought fit to open the packages." 

1.143. The Committee have been informed by Audit that- "2,490 
ammunition boxes along with 2,457 crates (value Rs. 1.05 lakhs) manu- 
featured between October, 1964 and June, 1968. . . .were rejected (in 
batches from 1965) by the Director General, Ordnance Factories, due to 
defects and bad workmanship." Explaining the further developments in 
this regard, the Department have stated: "Out of thc order for 10,000 
boxes C-251 from the Director Gencral, Ordnance Factories, 9,216 num- 
bers were manufactured and offered for inspection and acceptance. 8,260 
numbers have been accepted by the Inspectors of the G.S.I.D. and 
supplies to the consignee. The balance 956 nurnbcrs were rejected in 
bulk pointing out some minor deficiencies. Extension of time for deli- 
very has been applied for and the defects are being attended to. Will 
be put u'p for inspection of delivery after rectification." 

1.144. The Committee note that equipment costing Rq. 1.29 lakhs pur- 
chased by tbe pmfect for the manufactme of wooden boxes and crates ba 
a m e s  sarplrw even before it m installled. 



.the orders W y  placed were rc)ectcd. hr n mmber of cases due tu defects 
and bad workmanship. It  was therefore imprudent for the project alrlhori- 
ties to have gone in for the parchwe of new equipment for the scheme h 
the optimistic e*pectlltfon that tMtt w o d  be a '  continuing don of orders 
in the face of competition trorn trade. 

1.1461, One aspect of tha w e  t d s  tor particular comment, .Cerbairf 
paekagea containing seasoning kiIna (which wss part of the equipment) 
were not even opcned by the Profeet m r i t C e s  after they were received 

from the supplier. The eyplaaation +en is tbat aa Cull @yment for the 
supply had not been made and the firm hseH had to instd the qb 'it wa8 
not though1 fit to open the packages." Tbe Committee consider this an 
extraordinary explanation. The Committee trust that Government will im- 
press on the project authorities the need to safeguard pMic interest in 
transactions involving purchase of costly equipment by devising appm- 

private procedures for check of incoming stores. 
1.147. The Committee wanted to know the basis on which drop h a m  

mer for the Industrial Training institute, Ambaguda, was purchased in Jan- 
uary, 1966 notwithstanding the fact that the electricity required for 
operating the equipment was not available in the Institute. In their note, 
the Dep:rrtment of Kchabilitation have stated that "the Orissa State Electri- 
city Board had already connected the Central workshop in 1965 temporarily 
and it was expected that the permanent connection would be available 
in 1 .  Aclually 20 KW. of power was connected to the Central workshop 
by t l~c  Electricity Board in June, 1966 and our anticipation was thqt 
power would bc available lor the printing press also." To  another query 
with regard to thc disposal of the drop ha~nmer, the Department of 
Rchabiiitstion havc stated that "the drop hammer though put to auction 
by tlrr D i r ~ r o r  Generd, Supplies and Dispsals could not be disposed of. 
It will again be put to auction by the Director General, Supplies and 
Disposals in Much ,  1970." 

1.148. In  reply to a question whether the Institute could not havc 
managed without the drop hammer, as Pour spring hammers were reported 
by then to bc available the Department havc stated : "Out of four spring 
hammers, one was meant for Industrial Centre at Umarkote, one for 
Industrial Centre at Ambabwda and two for Industrial Centre at Boregaon. 
In  Fcbruary. 1965, procurement action was initiated by Industries Organi- 
sation for acquisition of pneumatic hammer and the drop hammer was 
received in January, 1966. In February, 1965, at the  time of initiating 
procurement action" none of the spring hammers were considered to be 
surplbs to our requirements." 

1,149. The Committee feel that the pPduse of tbe drop (d 
Re. 17,600) was avoidable. It bas been stnted that tbe hammer could mt 
iw used becrwm power coDMction L d  not been lrPdc .wP.bk I# tbb 



was so and there was need for the hammer, it need not have been k l a r &  
surplus. 

1.50. This is yet another case where the project authorities. did nor 
even open the packages containing the supplies. 

1.151. The Committee enquired why the bamboo splitting machine was. 
purchased. They were informed in a note that it was purchased for making 
bambo mattings required for Basha type quarters. Asked why the orders 
for the machine which was sought to be cancelled in December, 1964, was 
not cancelled earlier, the Department have stated: "The machine had 
been plsced for inspection by the Director of Inspection, Tokyo, in March. 
1962 itself. Construction of Basha typo quarters for staff continued till 
1964. As such, before 1961, there was no question of cancelling the 
ordcrs; and after inspection within the period of delivery, it was not possible 
to back out from the contractual obligation." 

1.152. The Committee pointed out that another bamboo splittinp 
machine taken by the project from the Assam Government in Dccembcr, 
1960 had not been uscd at all (even the packages had not bccn opcncd). 
Thc Ikpartment have stated : "The Bamboo Spiltting Machine w : ~  
required to be uscd for preparing bamboo mats for walling of Ilouscs. The. 
bamboo mat walls wcrc actually provided in some houscs, but it was lntsr 
found that such walls would not be useful for village howes for settlcrq 
Sccondlg. the machine was planned to be installed at Ambaguda as i t  \ \ as  
anticiplltcd that these power driven machines could be operated wit11 the 
hclp of power that ~vould become available from the Orissa State Electricitv 
Board from Jeypore a town about six miles distant from A m b a ~ d ; i .  The 
espcctiltion was belied as it took a long time for power to become av;~ilahlc. 
Thirdiy, the Bamboo Splitting Machine was also planned to be uscd in 
Paraikntc Zone as bamboos were available in the forests in that arm, but 
again the absence of electricity did not permit the scheme to go throu~h." 

1.153. With recard to the payment of the cost of machinery to !I): 
firm concerned and its diymsal. the Department of Reh:~bilitation have 
stated: "90 per cent payment ha\ been made The rest 10 pcr c c n ~  i\ 
propoced to be forfeited as defects pointed out have not been rect!'cd 
The machinery was declared surplu5 and put to auction on two occaG 
by the Director Gencral, Supplies and D i s p a l q .  A part of the mxhinc  
has been sold off. Thc Director General. Supplies and Dispocalq has pro- 
posed to put it to auction in March, 1970 again." 

1154. The Committee feel that it was unnecessary for the project 
mtborities to have proceeded with the pur~hese of the bamboo splitting 
madhe, an identical machine obtained by them meantime had not' 
beeo pot to me. .The Intter wm received by the project authorities tn 
December, 1960 nnd by that time orders bad not been placed by tbs 



DhWk General, SuppUes and Dls@ qaim the indent Por th former. 
The Wen t  could have therefore well been cawelled. In eay -, tbe p 
jed euthorltfes could have waited to see whether bamboo mats (for tbe 
production of which these m a c b  were purchased) were suitable for 
waIlfns of bouses, before burdening themselves with two m a c b e ~ .  Ulti- 
mately the mats were not found useful for the houses constmcted for 
settlers nor could the machines be operated, as power was not availeble. 
Thus the purchase was not a wen-considered one. 

1.155. The Committee enquired whether any review had been made by 
the Project Authorities to ascertain to what extent there was surplus machi- 
ncry in the project. The following position has been explained in a note: 

"Kwiew conducted by the Project Adminisrtation in December, 1967 
disclosed that mxhinery worth Rs. 5.25 lakhs was surplus to the requirc- 
ment of the Project. The figure works out to less than 1 per cent of the 
to t4  LOFt of machinery purchased by the Project. Out of these, machinery 
worth Rs. 4 07 lahh5 have sincc h e n  declared to the Director General, 
Supplic., and D ~ y m ~ i l \  for diymsal and action has becn initiated for dcc- 
l'irin? the h,ilancc itcrns." It hay h e n  added : "A Committee has bc:n 
appointed in July, 1968 to examine thc utilication and d ~ ~ p m a l  of machi- 
ncry in the D,lntl,lh,lrarinyn Projcct The term\ of rcfcrcnce of the COP 
mittce are: 

fa)  to ni:~he review of thc utilisation of the machinery in the project 
with view to locate the machinery as is surplus to require- 
ment. 

(1.) \uCgc<[ tr;~nsf:r from one orpnisation to another in the 
Project of mnchinery as fea5ible. 

(c) ncccl'ratc the place of thc disposal of machinery and equipnent . 
found surplus. 

( d )  going into proposals for future purchases and to give views in 
ccmwction therewith. 

Thc Conmittcc is collecting the information and its report is awaitcd." 
L- 

1.156. The Committee note that a review carried out has disclosed SUP 
pins ntachinery with the Project to the extent of Rs. 5.25 lakhs. Expeditious 
action for its disposal should be taken. 

1.1 57. Fsrlier in this Report, the Committee have referred to under- 
utllisafhn of cmtty equipment, like tractors employed in the project. 
Lmtcr, a mention has been made of similar underotilisrrth of equipment 
deployed for the construction of the BhpsIral Dam and of ertrrla tempo 
v m s .  Tbe Commhtee are, therefore, left nitb the impnssh that the 
Project car& a heavy Inventory of equipment, which b not being put 



ible use. Tbis resulds In subsQlftl snmg of money ~ t t i ng  
up. nSe" C o d t t e e  would like Government to u n d e  

ta%e aii inkstf&oo to determine ttie extent to rrMdh machintry with tbe 
project 6 underutiIised/unutibed &id the avenues for maximising their use 
by transfer to other ~e~artments /o~n&tions .  It will also be necessary 
to cvdve adequate procedures to ensure that pvrchare of equipment ks 
rcsorted to only whei absolutely es~ehdal. The Pmjeq Administration are 
stated to be undertaking a &mey for Ulis purpose, bat the Committee fee 
that this survey should lid made by Government itself, as the Investment 
in inventories in the project is qui@ substantial. 

Construction of Bhaskal Dam 

Audit Parsgraph 
1.158. Construction of the dam across Bhaskal nallah in Umerkote 

Zone was sanctioned in May, 1960 at an estimated cost of Rs. 99.92 lakhs. 
Construction was to he completed by the end of June 1964 (revised to Junc 
1965 subwqucntly). Construction was actually completed by June, 1968 
(except 21 per ccnt of water courses'field channels]. The total eupcn- 
diture was about Rs. 150 lakhs uhich u a s  50 per ccnt in euccw of the 
estimated cost The rcvlsed estimatc has not so far hcm sanctioned 
(October, 1968). 

1.159. Earthua-k on the dam was to bc done partly by manual I a h u r  
and partly by machine. Against the estimated requirement of machinery 
worth Rs. 10.35 Iakhs for construction of the dam, machinery worth Rs. 
55.92 lakhs wert purchased and used for the work on the dam. Accord- 
nig to the approved technical estimate, a fleet of three scrapers with one 
pushing dozer and one shovcl with eight dumpers wcre required for doing 
all the earthwork (4.10 lakh crft.) in 1.04 lakh hours and complete the 
dam in two and a half working season by working on doublc shift. 
Actunlly. however, eight scrapers. three dozers. two shovcls and scventccn 
dumpers with a total capacity of 2.86 laLh potential hours wcre deploycd 
for cons!ruction of the dam (between May 1961 and Junc 1966). Rctwccn 
November, 1962 and June 1966 some of those machines were worked 
s i n ~ l e  shift, some double shift and some triple shift. Out of I .31 Inkh 
potential hours (on the basis of numbcr of shifts actually worked) of 
machines available for work between November, 1962 and June 1966 
they worked actually fot 0.42 lakh hours only and remained idle for 0.89 
lakh hours. The pay and allowances of the machine staff for the idle 
period were Rs. 3.80 lakhs. 

1.160. A ~ o r d i n g  t o  the original estimate. the dam is to imgak 
annually 16,5p acres of land and yield a net annual revenue 
of Rs. 1.61 lakhs, bu$b ,$e agricultural season 1966-67, 859 i irrigated and during IF -68 (upto Junc 1968) 1,750 acres wen irrigated. 
No action has so far been taken for recovery of water chiitges. Tha 



Project administration explained ( J a n w  1969) that they were not em- 
powered to Qeiry water charges under the law and a proposal to transfer the 
dam to the Government of Orissa was under consideration; decision is 
awaited (January 1969). 

[Paragraph 56 of Audit Repoit (Civil), 1969.1 
1.151. The Committee pointed out that the project was completed in 

June, 1968, as against J,me, 1964 originally planned. They would like 
to know the reasons for the delay in the completion of the Project. In a 
note, the Department of Rehabilitation have stated, "The main Bhaskal 
Dan1 was completed in the later pan of 1965 and started giving irrigation 
for Kabi 1965-66. However, the commencement of the Project got delayed. 
Instcad of k ing  started in 1960, it was started early 1963 on account of 
delayed receipt of certain machinery from abroad. The main Dam was 
cornplctcd in 1965 and the right regulator of thc Dam was taken up and 
complctcd later. That possibly explains the reference Audit has made 
to the year 1968 in the para." 

1.162. As to the variations bctween estimated and actual cost, the 
Department have stated in their notc "The figures of expenditure booked 
by the F.A. & C.A.O. of the Bhaskal Dam is of the order of Rs. 110.50 
lakhs. Howcvcr. this figure is being verificd from the point of view of 
classification under various heads and reconciliation between the depart- 
mental figures and accounts figures is being effected. The actual expendi- 
ture will be known after these two steps are completed. Expenditure 
figures in respect of works establishment, spare parts of machinery, P.O.L. 
general stores and depreciated cost of machinery have since been worked 
out and these are being takcn into account in the preparation of the revised 
estimate. Preparation of the revised estimate of Bhaskal Dam has already 
been taken up in hand and will be submitted to the Ministry of sanction 
duririg March, 1970. 

I . I  63. "Audit has adopted the figures of Rs. 150 lakhs for the esti- 
mate of the Bhaskal Dam, but this includes the value of machinery which 
was partly utilized for Bhaskal Dam but mainly earmarked for the Malkhan- 
giri and Paralkote Dams. In fact, the major part of the life of the machi- 
nery orginially procured for the other two dams is still in tact and only 
that portion of the depreciated value which was actually used for ?hihe 
Bhaskal Dam would be approtioned to it. On this basis, it is expected 
that the revised estimates of the Bhaskal Dam will not work out far in 
excess of the original estimate and it may certainly not be Rs. 150 la* 
referrcd to by Audit." 

1 . I @ .  The Committee pointed out that the actual booked expenditure 
on the project so far was Rs. 118.92 lakhs and an estimate of Rs. 21 1.61 
lakhs had been prepred by the project Administratian. Explaining the 
position in this regard the Department have infmed the Committee as 
fdlows : "How the total estimated figure of Rs. 211.61 hkhs is arrived 
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to transfer this dam to the State G o v e v e n t  treating @e cost a$ @ lorqta 
to  the State Government. The question of levy water charges was also- 
discussed at length by an Irrigation Law Administration Committee set 
up by the Government of Orissa on 2nd August, 1968 and the Committee 
was of the opinion that the Bhaskal dam should be taken over by the 
State Government of Orissa at an early date and levy of water charges 
s-d to exercise better financial discipline over cultivators to ensure 
optimum utilisation of water and to avoid any wastages. Expenditure is 
being incurred by the Project on maintenance of the dam and its canals. 
The Department of Rehabilitation have stated in a note that, "Irrigation 
is a State subject and the Irrigation laws have to be administered by the 
State Government in accordance with the enactment of their legislature. 
As such the D.D.A. has no power to levy water charges. . . . . . Propods 
,!have been made since 1965 to the State Governments to take over the 
completed Dams within their respective territories on mutually acceptable 
basis SO that the irrigation law can be enforced. As regards bettcrmeqt 
charges, the Project Report does not envisage ~ t s  realisatlon. This mattcr 
was brought to the particular notice of the Irrigation Law Administration 
Commission of the Government of Orissa which had visited the Bhaskal 
Dam Project in August. 1968. They have also agreed to take up the 
matter with their Govcrnrnent. As regards the betterment chargcs, the 
Project repon which has been administratively approved docs not enviwgc 
i t ,  realisation." 

1.169. The Committee pointed out that though the w~rlcr land 
potential has been indicatcd as 1,100 acrcs in Iiharif and 550 acres in 
Rabi, the actual land allotted in various villages was only about 
600 acres. Of the rest of 500 acres, there is a discrepancy 
of 300 acres in some villages about irrigabie area and 200 acrcs are undcr 
heavy encroachments. As regards the discrepancy of 300 acrcs the 
Department of Rehabilitation have stated that, 'The above discrepancy will 
be reconciled as soon as the Ayacut Survey of the command arca which 
is now in progress is completed. The survey is in advance s tag  and 
expected to be completed by June, 1970." In regard to the encroachment, 
the Department have explained, "This presumably pertains to Mcndabeda 
area in the command of the left canal. This area was released to Project 
by the Government of Orissa but physically possession was not handed 
over. Since this area was heavily encroached upon, the Projcct aiso did 
not like to take over this land from the Government of Orissa. Hence 
the question of the Project taking action to evict the encroachers in this 
case does not arise, since the land still vests with the Govcrnmcnt of 
Orissa.'' 

1.170. The Committee enquired about the actual expenditure 
incurred by tbe Project on the maiotonancc of dam and its canals since 



67 . 
.the day of their completion (ugto 1968-69). The Department of Reha- 
bilitation Qave furnished the following information on this point: 

Maintenance of Dam Nil 29,796 33,716 

1.171. The Committee enquired to what extent machincry for the 
project was underutilised. The Department have explained the position 
in this respect as undcr: 

'Audit has worked out the "ldle hours" on the basis that each 
scraper can work for 3,200 hours a year at the rate of 400 
hours per month for a working season of 8 months from 
October to June. "Hand Book of Earth Moving Mschincry" 
issued by C.W&.C. in 1960 mentions the pcrfornlancc as 
2,800 hours a ycar. Conditions in Dandakaranya area, 
however, arc difficult. Communications are poor, the area 
is remote, repair facilities in earlier years were practically non- 
existent and the spare parts scarce. The nearest urban 
markets are hundrcds of miles away and a breakdown of a 
particular machine can mean long delay before resumption 
of the work. 

"Considering the details of the machinery actually used on Bhaskal 
Dam, the average utilisation of net potential hours (excluding 
breakdown pcriod) has been 65 per cent which is quite 
satisfactory. 

"As mentioned in the precceding paragraph, the under-utilisation 
was intennittent. It was also not due to avoidable factors. 
The day to day repairs for all earth moving equipment and 
other machinery were being attended to at the workshop 
established at the dam site itself. Further workshops were 
created in each zone to carry out the first and second line 
repairs of transport equipment and Light machinery such as 
pumps etc. A Central Organisation known as Transport &nd 
Workshops was also set up. This Organisation apart from 
ptocWmeM d spare parts ctc. for traosport vehicles, looks 
after repair6 to defective machincry brought for 3rd and 4th 
line =pairs. Colnmunications have also improved, but the 
difficulty in obtaining spare parts still persists. 



."It can not be said that there was idle staff as such. The opkratiq 
staff rendered idle when the machinery was under breakdown, 
was utilized for their repairs in the workshop. AIso services 
of such skilled staff cannot be dispensed with during tbe inter- 
mittent periods of break-downs for practical reasons." 

1.172. The Committee feel that the construction of Bbaskal Dam, on 
deb over Rs. 1 a w e  has been spent (exact expenditme still to be work- 
ed out by the project authorities), was undertaken without adequate in- 
vestigations, though the Committee do not wish to question the utility of 
the project. 

1.173. In the first place the project authorities did not ascertain to what 
extent there was scope for using the irrigation potential that would become 
available. The result of this has been a substantial waste of water avnil- 
able for irrigation. The maximum area irrigated by the project during any 
of the three years ending 1968-69 was 5,457 acres as against its cnpacit) 
to irrigate 16.500 acres annually. F~rrther ~ltilisation of the potential would 
have to await ctewlopment of irrigable lands by adivasis "who have jet to 
prepare their fields by bunding, lewlling etc. nnd make them s~~ita!)lc for 
irriyation." It has also h e n  reported that "in many instances clcamnce 
of shrub jungle is yet to bc done" and that the irrigable area ''is sp;wcly 
pop:~l:~ted." As early as 1966, Government had informed Lhc. htirt?:\tes 
Committee that steps are bcfng taken to construct water-courses to maxi- 
mise utilisation of water but even the estimates for this work are yet to be 

worked out. 

1.174. In the second place, the bulk of the area that the project can 
irrigate (14,850 out of 16,000 acres) constitutw non-settlers land on which 
the Dandakaranya Development Authority has not settled m y  fnmilie,. 
Faced with tbis situation, the project authorities are obiiffed, in order fo 
maximise use of water, to undertake construction of water-courses on these 

4ands also--an item of work that, in the Committee's apiniorr, belones to the 
m t e  Irrigation Department and not the Dandakamnva p j t ~ t .  This illus- 
h i e s  the point made by the Committee earlier in this Re- that the project 

.authorities are undertaking work for outside their scope. 

1.175. Thirdly. before deciding to underteke tbe wrk, it was over- 
looked Utat & Dand.lnmaya Development Authority would have w power 
to collect water charges from the beneficiaries, RS idgatton b a state subject 
and irrigation laws have to be administered by tBe Strte Cmvemmenis. The 
m l t  of this is t M  no water charges bnve been w e d  d l  a- for over 
tbree yeam, m r  bdtemreut eborgcs (the prom report not h v h g  en&@ 
.dbe recovery of the Inner). To  get over t& dilficnlty, p r o p a l s  bave been 

made h e  1965 to & %te Governmeat to take over tbe completed dam 



1.176. The Committee would like the Government of Indim to take up 
immediately at the highest level the question of transfer of the dam to the 
State Government on a mutually acceptable basis. The exact expenditure 
incurred on the project should also be worked out without further delay. 

Purchase of Tempo Vans 

Audit Paragraph 

1.177. For providing transport on hire to the s2ttlers for carrying 
agriculture and poultry produce to the nearest markcts four empo vans were 
purchased for Rs. 39,200 and were received in thc Project in November. 
1966. Of them, thrcc wcrc scnt in May, 1967 to three resct:lement zones 
and one in October, 1907 to thc Fourth zone. One of  thc\e vans plicd for 
23 days (upto Apr~l,  1968), thc zccond frr 3 day? (uptn Mav 1068) the 
t h ~ d  f o r  33 days (upto September, 1968) and the fourth for 47 driys (upto 
O~tc+cr. 1968)-all for othcr purpo.ces--nntl were idie thercnftcr. 

1.178. Thc Project Administration attributed (Deccmbcr 1968) the 
poor trtili.;ntion of the vanc to thc rate of hire char~es  fixed being considered 
high by the settlers. It WJS also stated that the settlers being conservative 
mindcd and uncduc;ltcd wcrc slow to acccpt c h , ~ n x i .  

[Paragraph 57 of Audit Report (Civil). i969.1 

1.170. The fimrn;tiec cncpired ahou! the expcnditurc incurred on the 
rn:~intcnnncc of idlc tcnipo wn5 :lnJ the staff for the pcriod for which they 
reniahcd idle till thc hire charges for the tempo vans were reduced in 
Octnhcr, 1068. In a note, ths Depnrtrncnt of Rehabilitation have .tsted, 
"As thc tcmpo vans h:~vc been utiliscd very occrisionally, the expenditure on 
their rn.~intcnnncc has been ncglisihlc. No opfrational staR has been 
spcci;~lly cncaccd for thcw vchiclcs. Out of the total number of transport 
rchiclcz (295)  in the project, aho l~ t  vehiclcc 1.- IT: -t for ;.cf.-,!! 
deployment to meet thc dcniand of i ;rious den litclcnts For 1'. .zt 
vchiclcq opcrationni stnff on pod hwic i s  117 drivcrt ~rhicli incllitlcs Ic . ve  
rcscrvcs not only for the Transr.>rt Pool. hut also for other Dep:~rtments 
such ac Medical and Publicity." 

1.180. The Department have further stated : " T e m p  vans were 
received in November, 1966. They were then repktered and other forma- 
lities completed. By then Agricultural Season 1966 was over. It was only 
during 1967 Working Season that the Tempo vans were utilised. Matter 
could therefore be reviewed after the performance and popularity for one 
season was known." 

1.181. In replv to a further question, the Department have stated that 
the line charges for these vans "have not yet been reduced. 



1.182. The Committee enquired whether any steps had been taken to,  
organise cooperative marketing sociaties in the resettlement areas, as recom- 
mended by the Estimates Committee. The Department have apprised the 
Committe of the following p i t i o n  in this respect : 

"Reference is to the recommendation made in 1965 by the Estimates 
Committee that a scheme for developing marketing facilitics for 
agricultural produce in the area and for developing the coopera- 
tive marketing societies should bz framed. 3 Marketing Co- 
operative Societies have been organised, one in each of the 3 
zones, Umerkote, Paralkote and Malkangiri. These 3 societies 
have been registered with the respective Registrars of the Co- 
operative Societies and the settlers of thc 3 zones are members 
thereof. The institutions functioned effectively for the past 
couple of years for marketing of some of the ngricultural produce 
of the settlers in the 3 zones, particularly of Mesta in Malkangiri 
and maize in Paralkote zone." 

As to other steps taken to help settlers got a reasonable pricc for their 
produce, the Department have stated, "The Project Administration has invit- 
ed from time to time representatives of some jute and mesta mills as well as 
some other businessmen from certain business centres like Calcutta, Raipur, 
Vijayanagaram to organise the disposal of the produce to marketing centres 
within the ?ones and outside, proposals have been made for suhcidised 
transport and these are under consrderation of thc Ministry of Finance." 

1.183. Tbe Committee a% that four tempo vans purchased at a cost 
d Rs. 39,200 in 1966 to provide transport f a c i i  to settlers for carrying 
the& agriroltnral and potfry podore have been vMually idle. .The acopc 
for maxbishs their usage throagb suitaMe adjusfment of line cbarges or 
by trPaefer to marketing societies stated to have been Orgad& by some 
ot the settiere sbooM be examined. 

Avoidable Extra Expenditure 

1.1 84. The technical estimate of Bhanupratappur-Paralkote road sanc- 
tioned by the Chief Engioeer, Daodakaranya Project, in 1960-61 provided 
(for 6" thick h t $ k x  soling far the road) inrer alia for (i) collection and 
supply of full quantity of hard stone boulders (4" to 6") (13.69 lakh c. ft.) 
and (ii) stone fillers (other than granite) for soling layers 1 f "  to 3" 
(5.74 lakh c. ft.) to the extent of 35 per cent ot the b d h .  While the 
work in progress, the Superiotending Engineer, Consaudion (North) 
Circle, noticed in February, 1962 that the estimate of the work provided 
for excess quantity of boulders and stone Nlcrs which would result in 
providing soling of more &an 6" thick. He d i  the Divisional Offhr 
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to reduce the quantity of boulders and stone fillers to get 6" thick Sohg 
only. Hodrever, that was not done. Aftcr the work was completed, the 
bivisimal m c e r  intimated the Superintending Engineer (May, 1966) that 
from the practical observations in the road construction only 10 to 15 per 
cent  of stone fillers were required instead of 35 per cent provided in the 
estimate and as a result the soling provided was more than 6" thick. 12.71 
lakh c. ft. boulders and 4.19 lakh c. f t .  of stone fillers were acquired and 
paid for against the requirement of 12.47 lakh c. ft. of boulders and 1.39 
lakh c. ft. of stone fillers on the rcvised basis. The extra expenditure on 
the extra boulders (Rs. 0.00 lahh) and stone tillers (Rs. 0.89 lakh) acqi~ired 
was Rs. 0.9.8 lakh. Of that, expenditure of Rs. 0.89 lakh could have been 
largely avoided had action been taken to reduce the quantity of boulders 
and stone fillers 3s directcd by the Superintending Enpincer in February, 
1962. . 4 )  

[Paragraph 59-Audit Report (Civil), 1969.1 

1.185. The Committee wanted to know whether ;my inquiry was con- 
ducted to find out why h(3ulder and \tom fillers were procurcd in excess 
of requirements by the Divisional Eneinccr in spit? of the diri.ction givcn 
by the Suprintcnding Enginccr to rcduce the quantity. I n  a notc the De- 
partment of Rehabilitation h:id stated th:lt "an enquiry has bcen ordrred 
in the matter by the Ministry. . . .The  ro.td is bein? opcncd in each furlong 
to find out whether the storic bnuldcrs and fillers h : x  betn utiliscd as per 
the records available. It i< n hitsy m:td and, as such, it i.; not found advis- 
able to open the road at all place.;. I t  may take at leact three months more 
for finalising the findings." 

1.186. The Cornrnittcc enquired whtthtr any analysic has bcen made 
and responsibility tixed for laxit! of supc!-vision during execution of the 
work in not adhcring to the pxscribcd thickness. In their notc, the De- 
partment of Rehabi1it:ition hxl  stntd.  "cuhjcct to the finds of the enquiry, 
it has h e n  stated that the var iakn may be due to: 

(a) area in filling whcrc thicker soling was required; 
( b )  slushy areas which had to bc fillcd up by extra soling and 

spalls; 
(c)  black cotton type areas where thicker soling was aiso rcquind 

from the technical point of view; 
(d) materials required for extra thickness where high embankments 

had to be done. 

In the ordinary circumstances, the earthwork in embankment is allowed 
to settle for one or two honsoons before the soling is spread. but in this 
case as the Zone had already been established, communication had to b 
kept open fbr moWnent of food-grains etc. alongwith the constnlction of 
t h e  road and much time could not be allowed." 



72 
1.187. The Committee note that an avoidable expendifurn of RS: 0.89 

lakb was incurred on soling of a road beyond the specified thkkws8  due to 
excessive pan:bese of material by the Divisional OfRrer, contrary to instruc- 
tions stated to have been given to him. The matter is under enquiry. The. 
Committee would like to be apprised of the outcome thereof. 

Audit Paragraph 

1.188. In order to provide gainful employment to displaced persons; 
(from East Pakistan) who wcre bcing maintainc,d in transit and rdief camps 

o n  Government doles, the Dal was formed by Government in 1964. Able- 
bodied pcrsons in age group of 18-45 years werc to be recruited and givcn- 
a basic training of two months after which they werc to bc enrolled as 
Sahakaris and an agrccnicnt was to be executed by them for scrving the Dal 
for  three years on road-building works on payment of rcmuneratinn at .  
prescribed rates. On sntisfnctory completion of the terms of thrcc y c m .  
the Snhakasis wcre to bc settled on agricultural land for wl~ish necessary 
facilities were to be provided by Government. 

1 189. Thc tnhlc helow shows thc position (on 31% July. 1963) o n  thc 
persons recruited :- 

The  nurnbcr of persons who. after three years smrice, werc actually 
settled on apcul tu ra l  land u a s  8 16. 

1.190. I t  was estimated that the schemc would entail annually rccu ring 
expenditure of Rs. 19.69 lakh\ for each unit of 1,000 persons (working to 
an X C K I ~ C  of Rs. 1.969 per person) and non-recurring cxpenditurc of 
Rs. 2.27 lak!-is. 

1.191. Upto 31st July, 1968 Rs. 108.72 lakhs spent on the scheme. 
comprising recurring expenditure (Rs. 91.42 lakhs) and non-rcc\lt.rinp, 
expenditure (Rs. 17.30 lakhs). At the estimated level of Rs. 2.27 lakhs of 
non-recurring expenditure per 1,000 persons, the total non-recurring expen- 
diture for 3,359 persons should bave been about Rs. 8 lakhs only. 



Fd the work executed by the persons under the scheme, Rs. 13.52 lakhs. 
were pending recovery at the end of July, 1968 mostly from Government 
projects/Departments and State Governments. Of this, Rs. 9.21 lakhs st'lI' 
(January 1969) remain to be recovered, mostly from thc following: 

- -- -- - - - - ---- 
Amount Per~od of service 

(In lakhs of Kupcesj 

Dandakarunya Uolangir Kiruburu Railways 2 . 3 8  Fchruary, 1 9 6 9  o Fehruary,1966. 

Dandakaranya Project . . . . 2 .59  February, 1965 t o  Ocfabcr, 1965 

Dcpartmcnt of Rehabilitation Andamans 3.34 1966 to May, 196t;. - -- - 

1.192. Having regard to the past experience whether the Dal should be 
continued has not been rcviewcd by the Mmstry so far (Dccmbcr 1908). 

LPxagraph 48 of Audit Report (Civil), 1969.1 

1.193. Thc Co~nmittec enquircd wl~ethcr nny invcstig:ition was made 
into the causcs for desertion of a larger number of persons recr~iited to the 
Dal and &hat werc ttic rc;lson\ for t l x  nunibcr of pci-sons aitunliy scttic.1 on 
agriculti~ral land being low even aftcr complstion of full scrvicc in the Dd.  
In thcir note, the Dcpartrncnt of Rehabilitation have appriicd thc C'nrnrni- 
tlec of thc followin$ position:- 

- - -  
(RP III  lakhs) - - - .  

(i) Snlarics of Snhakr~s 10'42 
(11) Exyeiuht urc <*I f o d  f w  hahnknr~cs 3'65 

(111) ~ X ~ ~ I I J I I U ~ C  t ) n  Ile4~tlquarler'r 5 t s l f  ~ n t l u d ~ ~  g M ~ d a r l  StotT ' 0 1  
( IV)  Expc~~d~rure  nn rr.it11ing srufT 0'61 



Thus out of a total of Rs. 19.69 lakhs, a sum of Rs. 5.62 lakhs wai to bo 
spent on staff (i.e. 28 per cent). Out of Rs. 106.05 laths (Rs. 108.72 lakhs 
minus Rs. 2.67 la& non-recurring expenditure), actually spent from Novem- 
ber, 1964 to July, 1968, only a sum of Rs. 17.32 lakhs was incurred on 
establishment (i.c. only about 16 per wnt) .  . . . . . . . . ." 

1.195. In regard to the position regarding recovery from various agen- 
cics on account of the operation of the scheme, the Department of Rehabilita- 
tion have stated, "A sum of Rs. 25.85 lakhs has been recovered from the 
various agencies; a sum of Rs. 2.69 lakhs is under recovery. A sum of 
Rs. 10.37 lakhs has been recovered from the Sahakaris for food supplied to 
them; a sum of Rs. 60.21 lakhs would have k e n  payable to the sahakaris 
as doles had they not joincd the R.V.D.; this amount, therefore, represents 
a saving to Government on account of R.V.D. against a total expenditure of 
Rs. 108.72 lakhs upto 31st July, 1968, Government has saved an amount of ' 
Rs. 99.12 lakhs; the net outgoing on a account of thc R.V.D. is, thercfore, 
Rs. 9.60 lakhs. The disposal of the stores rcndcrcd st~rplus on account of 
the winding up of the R.V.D. will fetch some amount". As recards their 
engagement when the Sahakaris were not serving with the agencic~, the 
Department had stated, "Period of lay-off n,en. anticipated and provic?cd for 
in the estimated expenditure on the schemc. During these pcdods the 
Sahakaris did not remain idle but w r c .  in addition to undergoing, engaged in 
q a i r i n g  of the Rash;t type quarters, tents laying and r c p i r i n ~  of r o d s  at  
the camp sites etc." 

1.196. The Committee wanted to know the position regarding recovery 
of Rs. 2.59 lakhs from the Dandakariinya Projt-ct for tllr i iorks cxccatcd by 
the Dal. In a note. thi. Department of Rehahilit;~tion had stated. "Tine 
question of recovery of the amount from the D:indakarari?i Au~hol-ity has 
been taken up with the Chairman of the authority." 

1.197. In reply to a question about the utility of the schemc, the Depart- 
ment have stated, "The scheme was not conceived as a permanent scheme. 
bu t  was intended to provide work to migrant5 who  v:crc s!aying in tlic camps 
without work. As soon as resettlcment facilities bee;lnic avnilnble, they were 
released from the Dal for resettlement. It may be statcd that after 3 years 
service the Sahakaris had the option to continue or not to continue with the 
Dal at their option. The majority of the Sahakaris exercised their option 
not to continue with the Dal after their initial tenure of 3 years. 

The Sahakaris releascd from the Dal are being settled on land and in 
other occupations. All the Sahakaris have since been released and the Dal 
will be wound up by the end of March, 1970. 

1.198. Tbe Committee cannot help feeling that the Rnshbig Vikas D.I, 
-started with tk, inteation of e m d b  vohmeera for var iw r o n s l r ~ d h  



a m , -  from amoolst dbplar:ed persona awoitiop rerettieroent, was a tsflurr. 
Out ef 3,359 ptrrom recruited under the scheme, 8a many as 1,730 ptrsonr 
eiEkr kserM or were reLesed More tbe c o m ~  of three years wpieb 
tk midrrmP pcrkd for whicB they were to seme tbe Dale The O* 

mkdng  feature fs that out of an e s p e d b w  of Rs 108.72 hkhu hawed 
on the scheme, tbe net outgo wm ody Rs. 9.68 Wrbs. But thia b inter alia 
oa the assumption tbnt a som ot Rs. 60.21 lakha rrolJd b e  been payable to 
U l s r e a P i e t o t L e D . 1 ~ d o l e s i ~ h n d m t ~ i . e d t h e s c b e a r e P I L d ~  
that a sum of Rs. 1037 l a b  was adrmlly recovered from the readis  for 
i d  supplied to tbem. The Committee would like these facts to be verified 
and tbe poaidos intimated to tbem. 

1.199. A wm of Rs. 2.69 LaLhr: is stated to be pemdhg recovery on 
acamu of worL done by members of the Dal tor various agendes. 'Ibis 
shoald be quickly recovered. 

NEW DELHI; ATAL BIHARI VAJPAYEE, 
April 27, 1970 - -- -- -. - - - 
Vaisakha 7. 1892 (Saka) 

Choir~nun, 
Public Accourds Committee. 



APPENDIX 

I r ' 24  hiin. of Labour, Emfilov- The Committee feel that the Dandakaranya Project has p n e  far 
mwt and Rehabilitation beyond the scope originally envisaged for it. The preliminary project repon 
(Deptt. Of mntemplated an outlay of Rs. 17.70 crores for the resettlement of 12,000 

agriculturist and non-agriculturist families by the end of March, 1961. 
For this purpose, it envisaged the reclamation of 70,600 acres. However, , 
i n  actual implementation, the project has been allowed to ,mw, year after * 
year, without any kind ,sf long-range planning. The actual (gross) ex- 
pcnditure on the project to the end of March, 1968 amounted to Rs. 41.16 
crores, of which as much as Rs. 33.36 was incurred during the period 
1961-1968, which fell outside the scope- of the project report. AS 
against 70,600 wres which were to be reclaimed for resettling 12,000 
families, an area of 125,089 acres has been reclaimed for the settlement 
of 13,300 families. The data furnished to the Committee indicates that 
suhtantial reclamation is still under contemplation of the Project auth* 
ritiec. who arc moving the concerned State Governments fa release of 
more land for this purpose. 

The Committee are not in favour of the pro* being allowed -to 
develop in this nd Irac fashim. The absence of a long-term perspective 



plan entails thc risk of Government being committed to expenditure on 
the scbeme, without any estimation of its magnitude or of the necessity 
for expenditure on that scale in the light of an over-all plan. It axI4 
be that the developments undertaken so far may not fit in or fall in with 
the requirements of the place. As early as 1965, the t h e s  Com- 
mittee had drawn attention to the need for a Master Plan for the p m  
ject This is yet to be drawn up; a revised pmject report prepared in 
1962 is still awaiting Government's approval, pending fornulation of the 

Master Plan. I t  is regretable that Government have so far shelved action 
on the preparation of a long-term plan for the project In the Commit- 
tse's ,opinion, this does not brook further delay. The Committee wwld 
like immediate action to be taken by Government to draw up such a 
plan, i n  tho light of objectives which s b d d  be clearly spelled out. The 
Plan should also assess the estimated outlay for the completion of the 
project, ,XI the basis of definite targets, and should be placed before 3 * 

Parliament along with the demands for grants when next presented. While 
drawing up the Plan, Government may take note of two factors which 
have a bearins on the scope of the scheme: 

(i)  the extent to which further reclamation is necessary, based on 
a careful assessment of families now awaiting rese.€tlcrr,cnt 
and the prxpects of these families being persuaded to move 
to the project site; 

(ii) the extent to which land suitable for reclamation is likely to 
be available, taking into account the unwillingness of the 
States to part with such lands and the fact that a good pro- 
portion of land made available in the past has h e n  fmnd 
after survey to be unsuitabie for reclamation. 

. . . . _ _ . _ _ _ . __-I - - - -- -- 



3 I '30 Drpr . 1 1 1  I<c:lmbilitation The Committee observe that against an expenditure of Rs. 6,000 
which was contemplated for resettlement per family, the actual expendi- 

ture has amounted to more than double, i.e., Rs. 12,610 per family. Even 
this does mt  represent the final expenditure as it has been indicated that 
it is likely to go up further, when some of the families at the project are 
fully resettled. 

W e  Government have stated that the increase in expenditure was 
inevitable due to the rise in pTices that occurred since 1958-59, the 
Committee would like to point out that no systematic effort was made 
t> control the expenditure on the various schemes for resettlement. On 
land reclamation, for instance, the per capita expenditure amounted to 
Rs. 3,152 as against Rs. 1,917 originally contemplated. Elsewhere in 
this Report, mention had been made of large areas of land given up as 
unsuitable for reclamation after surveys and to the fact that a substantial 
part of land reclaimed remained un-allotted. It is o)Jui3us that both 
these factors substantially pushed costs. Other schemes, where ex- 
penditure substantially overahot estimates, were those conaected with 
provision of industries in the project area and operation of trucks. The 
G3mmittce have refexred to later in this Report to substantial log~es in- 
clvred on both these schemes and to the fad that even proper proforma 
accounts were not maintained by the Administraticm. It is evident, then- 
fme, that systematic attemQis WeR not made to evaluate the working d 
b c  schemes. It would also appear that no control was maintained 



on loans and grants to cfisphccd perrrom. ?Irtre trro companeatJ 62 
c a t  pushed up the expenditure on rcsenlement by as much ss Rs. 2,213 
per capita. 

Do. One particular aspect of the w o r h  of the project has been the 
increasing burden of the cost of establishment employed in the pjea 
Out of the total expenditure of Rs. 41.16 crores incurred upto the end 
of March, 1968, as much as Rs. 9.77 c row represented outlay on e$tab- 
lishment. The establishment expenditure, on a percentage of the grWs 
expenditure of the project increased pro-essively (except for a marginal 
drop in 1963-64 and 1967-68), from 18.72 per cent in 1957-61 to 30.06 
per cent in 1967-68. These figures leave Little doubt in the Committee's 
mind that the project has ken and continues to tz burdened with large and 
unnecessary establishment. The Committee would like the matter to be at 
once subjected to study by the Staff Inspection Unit of the Ministry ot 
Finance, so t h ~ t  the situation can be remedied. 

Do. Another material factor that pushed up the cost of resettlement was 
the fact that a substantid number of families deserted the rehabilitation 
camps. The data furnished to the Committee by Audit s h o ~ s  that this 
factor alone increxcd the cost of resettlement per capita by Rs. 8,625. 
T3is gives rise to grave doubts whether the objective of the project is 
being fulfilled. The Committee would like the causes of this phenomenon 
to be claccly studied and suitable remedial measures taken. 

7 1 '34 Do. The Committee w r e  given to understand that certain families which 
had earlier dewted were applying for readmission to the project. The 



Committee hope that their cost of resettlement will corresponclingly be 
reduced in accordance with the benefits enjoyed by them earlier. 

of H hnbilita,ion The C'ommittee regret to observe that the Project Authorities incurred 
an avoidable expenditure of Rs. 7.2 lakhs on payment of subsidy to 
certain families pending their settlement on land, when reclaimed land 
was available for allotment to them. It should be investigated how this 
situation arose and the Committee appraised of the results of the investi- 
gation. Adequate procedures should also be evolved to ensure that in 
future reclaimed land which is fit for allotment is promptly allotted. 

The Committee a1.w observe that year after year from 1960 onwatds 
substantial areas of land ranging from 2,231 acres to 12,532 acres have 
remained unallotted to the settlers. In the initial stages d the project this b 
stated to have occurred because of settlers not turning u p  in expected 
bcrs, but it would appear that other fad0rS like non-provision of drinking 
water .absence of accommodation, roads and other living amenities have 
lately contributed to this situation. In the opinion of the Committee, 
tCis indicates that the implementation of the propct is nd proceeding in 
a co-ordinatcd manner. Suitable remedial measures to avoid this situa- 
tion sbould be taken. 

The Committee also note tbat in a number of cases lands initially 
all;,tted to the settlers were found unsuitable and that the albotees had 



Do. 

to be given other lands in exchange. The data furnished to the Com- 
mittte shows that as many as 1847 families complained about the quality 
of land allotted and that new lands wete allotted to 1773 out of them. 
This constitutes more than a tenth of the number of families settled in 
the project. It is obvious that the reclamation work in all these cases was 
not satisfactory. 

While the objectives of tbe follow-up cultivation scheme was un- 
exceptionable, the Committee feel that the scheme was not efficiently 
executed. Between 1960 and 1966, 12316 acres of reclaimed land were 
brought under the scheme. Complete data is not available about the 
produw obtained, but from such information as Government have fur- 
nished on this point (which is reproduced at page 48 of this. Report) it is 
obvious that the yield from land was negligible. The scheme was intended 
to maintain the reclaimed lands in a cultivable condition pending allot- 
ment to the settlers. This is largely failed to achieve, as in a number of 
cases (precise data not available with project authorities) land brought 
under the scheme had to be reharrowed again at t k  time of allotment 
to the settlers. 

I t  is 3ko regrettable that the Project authorities did not maintain any 
oystematic account of the expenditure incurred on the scheme. In fact, 
th: accounts were drawn up for a period of six years after Audit reported 
thc matter to the Committee. In the Committee's opinion, this indicates 
t i t  what cxtcnt the authorities in charge of the project lacked cost ccznsci- 
ousness. 



Tllc Cornmittec note that &e scheme has now been discontinued. It 
had to be unclcnaken all these years because the Project authorities were 
not ablc to allot land soon after reclamation. The Committee hope that, 
with better coordination, the project will be able to avoid a situation 
wherc reclaimed lands remain unallotted to settlers. 

14 1 ' 5 9  D ~ p t t .  of lichabilita~ion The Committee are dissatisfied with the way the mechanised cultiva- 
tion scheme has been implemented. 

Do. The scheme has  been in operation since 1960.61. In February, 1961 
Government had issued instructions that "simple performa accounts" 
should be maintained by the project authorities so as to keep a watch 
on the working results of the scheme. The instructions for the rnainte- 
nancc of accounts were also reiterated in June, 1967, but the project autho- 
rities arc yct to finalise the form of the accounts in consultation with 
Audit. The Committee deprecate the delay in this regard and would 
like to it to be examined why Government's instructions were not com- 
plied with by the project authorities. 

Do. In the absence of any contemporaneous accounting records, the data 
about the scheme that has been furnished to the Committee CaMot be 
taken as a very reliable indicator of the working of the scheme. But 
even this data shows that the working expenses of tractors employed 
under the scheme have cohsistently exceeded the v d ~  of their 0uttUm. 



Do. 

Do. 

It seems to the Committee that the tracton are underutilised The re- 
presentatives of the Project stated during evidence that in ihe conditions 
obtaining in the project areas, the output of the tractors could be "o&y 
100 acres" p r  tractor in a working season, as against 240 to 250 acres 
which constitutes the normal output of the tractors. 

A significant factor emerging from the data given by the project autho- 
rities is that the bulk of the work has been done for other departments. 
In fact during a period of seven p a n  ending Match, 1967, out of the 
value of work amounting to Rs. 11 lakhs done by the tractors, over Rs. 9 
lakhs worth of output was for other departments. It is quite evident that 
very lit& use was made of the tractors by the settlers for putpose of culti- 
*don. 

The Committee would like a review to be conducted to ascertain 
whether the existing fleet of tractors retained for rnechaniscd cultivation 
are being put to the best possible use. Norms for output should also 
be evolved and ways and means found to optimise the output from these 
tractors, so that the scheme could 'break even'. It should also be en- 
sured that the tractors are used to the maximum possible extent by the 
settlers for whose facility these are mainly intended. 

The Committee would also like expeditious action to be taken for 
recovery of dues aggregating Rs. 11.25 lakhs awaiting recovery ftom 
various departments which used the tractors. 

The Committee observe that the tracton acquired by the Projects 
for the purpose of reclamation work are grossly underutilised. During the 

- - -- - - .-- - - - --- - - - 



period 1961-62 to 1968-69, these uactots remained idle for 2.68 lakh 
hours o v a  and above the permissible idling time. The loss on this ac- 
count compu~ed at the rate of Rs. 18 per idle hour worked out by the 
Department amounts to Rs. 48.24 lakhs. 

2 I 1 76 Deptt,  of lieha\,il tatir,n The Committee note the fact that these tractors were idle due to 
factors like mechanical breakdown (50,720 hours), want of land (1.57 
lakh hours), rains (25,982 hours) etc. I t  would be observed that want 
of adequate land for reclamation was the major factor. As this was a 
recurring difficulty, year after year, the Committee consider that the pro- 
ject authorities should have in all prudence taken steps to transfer at- 
least part of the fleet to other organisations like the C.P.W.D. wherc they 
could have been put to better use. The Committee would like an asssess- 
ment to be made to ascertain, in the light of long-term requirements d 
the project, what would be the number of tractors the project would real]y 
need and to transfer the balance to other needy organisations. 

Do. The data furnished to the Committee indicates that some of the 
Komatsu tracton supplied by the Director General, Ordnance Factories 
to the project have been constantly breaking down. The view has been 
expressed that these have "certain inherent manufacturing defeds." The 
matter calls for close investigation, since as many as 36 of these tractors 
(otit of thc total fleet strength of 208 tractors with the project) have been 



grounded for "the last two years". The Committee would like @ k 
appraised of the results of this investigation and the steps taken to nctify 
these defects. 

The Committee feel that a thorough investigation into this transaction is 
called for. 62 power-tillers costing Rs. 3.29 lakhs purchased for the 
project have been found defective. The orders were placed despite an 
unfavourable report on tbe performance of these tillers received from the 
Indian Agricultural Research Institute which was not taken notice of. 
Government have stated that the matter is being looked into. The Corn- 
rnittee would like the investigation to be speedily completed and the findings 
intimated to them. 

The question of rectification of defects which is stated to be under 
cx:imination in consultation with the D.G.S.&D. and the the firm's represen- 
tative should also be energetically pursued. 

The Committee have earlier in this Report referred to laxity in financial 
control in the Project. The fact that proforma accounts have not been 
drawn up for a number of commercial schemes in operation since 1960-61 
indicates how unsatisfactory the position is. The Committee would like 
the project authorities without further delay to finalise the t o m  of accounts 
and have them prepared. The Committee have already emphasised the 

necessity for the expeditious preparation of these accounts in paragraphs 
1.21, and 1.30 of their Sixty-Sixth Report (Fourth Lok Sabha). The 
matter does not brook further delay. 





1966, Rs. 53 lakhs were outstanding as at thc end of December, 
1969. Thisisyettoberecancikdwiththefigurubaokdbg 
F.GBt.C.A.0. The outstandings in respect of subqueot 
years an not known as debits have not been raised in M io 
respect of any of these y e a r s  These, along with other dues, 
which might be discl~sad when accounts are be 
wpeditioarly reolired. 

(iii) 30 trucks have been condemned and another 15 declared surplas 
(out d the total fleet of 156 trucks). These should be im- 
mediately disposed of. 

(iv) The trucks are used for transport operations in project areas 
for which truck operators are stated to be offering very am- 
petitive rates. The scope for the maximum use of private = 
transport should be examined and on that basis the necessity - 
for the present fleet strenght reviewed. 

The Committee note from the information f d i e d  by Audit 
that credit sales to the cxtent of Rs. 6.34 lakhs were made under the cop  
sumtr goods scheme and that ful l  details of tben: are not available. It lras 
been stated that the case has been referred to Government for re@bisatb .  
It should be examined on what authority these sales were permitted a d  
whether there have been lakages. Appropriate action should be taken 
thereafter. 

Action should also be taken to control the shortages of fcodpins 
during transit and storagc whio$ in some cases have becn as high as 3.10%. 
For this purpose some norms for godown and handling losses should he 

-- - - . -- - -- - - - -- - -- - -- - - . 



tixcd so that the projcct authorities might be able to ascertain whether losses 
at these stages are more than what should be normal. 

r 125 Uep:!. of' fiehab ]:!a Ion The Committee have already pointed out in paragraph 1.16 of 
3 1 their SixlySixth Report (Fourth Lok Sabha) that high cost of transporting 

commodities to the interior is one major reason for the losses Mder the 
scheme. Steps should be takcn to bring down this element of cost, by 
engaging private transport, where it is more economical and through other 
mcasurcs. 

110. The Committee observe that no details are available with the g 
projcct authorities in respect of goods worth Rs. 24.30 lakhs shown in tbe - 
accounts as manufactured under the Industrial Scheme. This amounts to 
more than a third of the total value of goods manufactured under the scheme 
according to the accounts i.e. Rs. 61.44 lakhs. The matter needs thorough 
investigation and the Committee would like to be apprised of the results 
bhereof. 

Dd. The data compiled by Audit shows that this scheme incurred a 
cumulative loss of Rs. 35.60 lakhs upto end of March, 1967. Tht project 
authorities have, however, not accepted these figures, which are stated to be 
under verification. It is regrettable that the Project authorities did not keep 
any systematic record of the receipts and outgo under the scheme in which 
dx tan t i a l  investment took place year after year. The Committee w d  



like the accounts to be overhauled within a period of six months and the 
correct picture of the working of the scheme to be pxcsented to them. * 

Do. It is obvious, however, that the scheme has been operatiag at a 
substantial loss. The data furnished to the Committee by the Department 
shows that as many as 15 industrial centres out of 24 were opened at 
dierent places in the project site between 1959 and 1967 were closed 
down. The Department have not been aMe to furnish data about the 
expenditure incurred on these centres, but it is obvious that a substantial 
part of the total expenditure of Rs. 91.67 lakhs incurred on 'iudnstries' 
(upto 1966-67) has been largely infmctuous. While some of them might 
have, been intended as pilot projects and served some purpose by imparting 
skills to the resettled persons, the large number of centres closed down 
would suggest that they were not planned with care. The &nmittte wodd 
like to impress on the Department that these centres should hereafter be 
opened only after their necessity and tbc scope for running them successfulty 
have k e n  adequately examined. 

The Forest Orpanisation Scheme is another of a number of 
schemes the working results of which t u c  not susceptible of verification in 
the nbscncc of any systematic accounts. The data furnished by Audit would 
indicntc [hilt, upto March. 1966, the scheme ran up a loss of Rs. 16.23 
Iakhs. The Committee would like the accounts to be speedily drawn up and 
measures taken to arrest the IOSSCS. 

The scheme was stiirted in the context of large scale construdion 
of houm undertaken by the project for the purpose of resettlement. A 
careful i~wraisal of the future scope, for the scheme is called for, in the 

- - - - - -- -- 



light of the plans for resettlement to be evolved on the basis of an over-all 
perspective plan earlier suggested by the Committee 

37 I 144 D e p .  of Kehabilita iox The Committee note that equipment costing Rs. 1.29 lakhs 
purchased by the project for the manufacture of wooden boxes and crates 
became surplus even &fore it was installed. 

It has been stated that the equipment was purchased when the 
project had certain orders from the Directorate of Ordnance Factantes for . 
manufacture of boxes and crates and that further orders were expected to 
llow in regularly. However, thc scheme had to be given up, as manufacmre 
on terms stipul'ated by the Directorate was found uneconomic. Thc C h n -  
mittee do not find these arguments convincing. By the time the indents for 
the equipment were placed, the project had virtually completed snpplles 
against two orders that it had then. The project author~ties should have, 
therefore, known what standards wen expected of them and whether it was 
an economic propsition for the project to manufacture boxes and crater 
conforming to those standards. There was also no &finite prospect of 
more orders on a continuing basis, particularly as the Directorate of 
Ordnance Factories was followiqg the tender praeedure for selecting the 
suppliers. Besides, it would appear that boxes and crates supplied agains't 
the orders already placed were rejected in a number of cases due to &feds 



and bad workmanship. It was therefore imprudent for the p r o w  a ~ t b  
rities to have gone in 14. the purchase of new eqnipmtnt for the scbemeia 

the optimistic expectation that there would be a continuing flow of 
in the face of competition from trade. 

Onc  aspect of the case calls for particular comment. Certh 
packngcs containing seasoning kilns (which was part of the equipment) 
were n o t  even opened by the Project authorities after they were received 
from thc supplier. The explanation given is that as full payment for t?zc 

supply had not been made and the firm itself had to instal the lciln "it was 
not thousht !it to open the packages." The Committee consider this an 
extraordinary explanation. The Committee trust that Government will 
impress on the project authorities the need to safeguard public ictcrest in 
transactions involving purchase of costly equipment Ehf devising a- 
priate prgedurw for check of incoming stores. 2? 

The Committee feel that thc purchaw of the drop hammer (coQt 
Rs. 17,600) was available. I t  has been stated that the hamnier amld not 
be u a  because p e r  connection had not k e n  made available. If this 
was so and there was need for the hammer, it need not have been declared 
surplus. 

, Y This is yet another case where the project authoritic- did not even 
open the packages containing the supplies. . . 

? .  The Committee feel t h t  it was unnecessary for the project authorities 
to have proceeded with the purchase of the b a m h  splitting machine, when 
an identical machine obtained by them meantime had not been put to use. - _  - -- 



The latter was received by the project authorities in December, 1960 and 
by Wet time ordm had na ken p h d  by the Director General, Supplies 
and Dispomlls agniost the m&nt fur the f6rtner. TtRI fadenc eotsd hd* 
therefore well bccn cancelled. In any case, the project authorities could 
hPtR Ylr~ited to we whether bamboo mats (for the production of which these 
M i n e s  wrre ~ ~ s e B J  were suitaMc lot ~~ @f e f h a r r o e s ,  W- 
&ltg a l m l v e s  with two ram-. uwmelly tbe mats *re not BoPPd 
u d u i f o t t h c h o ~ c e h s u r e t d l f a r s e ~ a 6 2 ~ C l t e ~ ~  
operaM, as porrnr was not trua8able. Tbrbs *he pahchsse wa# d M- 
considered one. 



D$sffhnears/orgaeis;ltibas. It wiil nfbo be ro &O Waptc 
preaidutes to enswe ~ ~ c R ~ t o ~ t d ~ ~  
a b l w l y  cseathl. Tbe ksjcct MmWUmdm are saml to 8% 'rrridac- 
taking a saney for this w, but t8e Cmmaim~ tlCIC d& wmey 
should be made by Government itself, as the investment in inventories in 
the pfojcct is quite subs&. 

I 172 >,  
Thc Committee feel that tbe comtruction of BBaskal Dam, on which 

over Rs. 1 m e  has been spat  (exact &e still to be worked out 
by the project authorities), was undertaken without adequate invdgations, 
t l q h  t h e C a m m i t t c e d o m ~ t o q u c s t i o 1 1 ~ u t i l ~ y d t b b ~ .  

1.173 )p In the first phi* the pr6jat authorities Qd adi t&& to Mitit dttrft &re 
was scope for using the irrigation p6ttfltid thiIt *I& 8tcWh ?i-. 
  he r ~ u R d t h i s  h a ! i W  a s u b m a n t l a l ' p o ; r s a o f ~ ~ h r r ~ -  
tion. The maximum area itrigated by YIne p j t m  ihlffng 6f Be threcr 
years ending 1968-69 was 5,457 a m  as ~~ iu capiretcg t& In$ate 
1 6 , m  acres mnually. ~urthet utiflsdticm di ~~ WtWd W e  ta 

await Qvtlopmeitt of imWe kids Qy aUi*s '* hdYe #t PtCpa~! 
t k i r  ficlds by bunding level* etc. and make them suitable for irrigation." 
It ha also bcen r&pdted that "ih rhmy Wt- of shrub jungle 
1b yet lo be done" ahd that the irilgaBI& area "is spodrsc"lp ~ . "  As 
e d y  as 1966, Governn'ient had inIornlcd the l%hBta 'Clrbhmitda rleht 
are being t&en coft~tn~$ watft&UTscs to &%ht?6rr d $.basr- 
but evcn the stirnates for this ~k aR yet to bt wOt&d wt. 

47 1 174 > l  In the second place, the bulk of the area that the project wn irrigate 
(14,850 out of 16,000 ams) canstitutn non-settlers land on which the 
Dandaknranya Development Authority has not settled any families. Faced - -- P - --- 



with thip situation, thc project authmitieq are obliged, in order to  maximin 
u w  of water, to undertake constructim of water-courses on these laads 
a1m -an iten1 of work that, in thc Committee's opinioa, belongs to the State 
Irrigution Dcpirlment and not tlic Dandakaranya project. This iunstrates 
r hc point by the Comnlittec earlier in this Report that the project 
nuthorilics ;ire undertaking work for outqide their scopc. - 

48 . 175 UeptT. uf Hchnhil,t,~ri~~n I hirdly, k f a r c  dccidinp to undertake the work, it w a ~  overlooked that 
thc Ihttdakaranya Ucvclopment Authority would have no power to collect 
\$ atcr chnrp ,  horn the beneficiaries. 3s irrigation h a state subject and p 
irrigation law haw to be administered by the State €.bmmm&. The 
mul t  of this is that no water charges have been recwered an along for over 
t:me yean. nor betterment charges (the project report not badmg envisaged 
rhc rrcovcry of thc latter). To get over the di f f id ty ,  pmpod have been 
made cince 1965 to the Statc Cmernment to take over thc annpletbd dam. 

Thc Committw would like thc Government of India to take op im- 
n~cdiatcly at the hipheff lcvel the q u ~ ~ t i o n  of transfer d th: dsm to the 
State Govcrnmcnt on a mutually acceptable basis. The exact exptaditmr 
incunrd on the pmjrct Ehcrald also be worked out without fhrther &lay. 

Thc Ccmmirtes note that four tempo vaas ptlrchased at a cast d Rs. 
39.200 in 1966 to provjde transport tacilitin to stttkxs for c a q h g  tbei 
nyict~lturaI n d  pnukry produce been v&d@ idk. Tht for 
m~xinikinp their usage thrwgh suitable adjratm(rot c# 1% &~QCS of 9 
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